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TAMIL NADU] ACT XX OF 1951.2

[THE Y TAMIL NADU] PAYMENT OF SALARIES? [ * ok
*: * *} Act, 19517

(Received tl:c asseut of the Govornor on the 10th September
VOSE; first published in the Fort St. George Gazette on the
i September 1951.) :

An Act vo provide for the salaries and allowances of Ministers,
the Speaker and the Deputy Speaker, the Chairman and
the Deputy Chairman, Parliamentary Secret...ies
{Leaders of the Opposition, Chief Goveruw..7t Whip,
Government Whip] and Members of the Legislative Assem- -
bly and of the Legislative Couneil, 5[ *  + = 71,

'WHEREAS it is expedient to provide by an Act of the Legis-
lature for the salaries and allowances of Ministers, the
Speaker and the Deputy Speaker, the Chairman and the
Deputy Chairman, Parliamentary Secretaries 4[Leaders
of the Opposition, Chief Government Whip, Government
Whip] and members <f the Legislative Assembly
and of the Legislative Council ;

6[ i . # ]‘

1 These words were substituted for the word Ma-dras ” b);‘
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969,

2 Por Statement of Objects and Reasons, see Fort St. George
Gazette Bxtraordinary, dated the 25th August 1951, Part IV-A, pages
145—147,

3 The words “ and Removal of Disqualifications » were omitted
by section 3(3) of the Tamil Nadu ILegistature (Prevention
of Disqualification® Act, 1957 £Tamil Nadu Act 3 of 1967), which was
deemed to have come into force on the 1s: day of April 1964,

aThese words were inserted by section 2 of the Tamil Nadu Pay-
ment of Salarics {(Amendment) Act, 1370 (Tamil Nadu Act 23 of
1970), which was devmed to have come into force on the 1st June 1970,

5 The words * and for the removal of ceriain disqualifications *»
were omitied by section 3(1) of the Tamil Nadu Legislature (Pre_
vention of Disqualification) Act, 1967 (Tamil Nadu Act 3 of 1967)
which was deemad to have comeinto force on the 1st day of April 1964°

8 This paragraph was omitted by section 3(2) of the Tamil Nadu
Legislaturg (Prgevention of DISQualgﬂcatmn) Act, 1967 (Tamil Nadu
Act 3 of 1967), which was deemed to have come into force on the Ist
day of April 1964. : : _
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It is hexeby enacted as follows —

Sh"ft title. 3, This Act may be called the 1[Ta.m11 N:a.du] Payment
- ,.of Sa.lames r* RTINS DU Act 1951,

*‘mﬁmt'onS- . z In this Act—
R (1) Chairman’ and * Doputy Chairman’ mean the"-:f. L
) Chauman and Deputy Chalrman respectively - of the"_"._
! Leglslatlve Council.,

-.(2) ‘ Speaker®> and Doputy Spoaker:  mean the .
.,Speaket and Deputy Spea.ker respocuvoly of the Leglslatlve -
Assembly

-

: g‘ﬂ;ﬂﬂes and 3, Thero shail be paid to the Chiof Minister a.nd toeach -
a &ﬁtﬁes f of the*other Ministers who are members of the Governor’s
X Councll of Ministers a salary of one thousand rupees pes .
' mensem, #{and a house rent allowance of two hundred and -
ﬁt‘ty rapees per mensem] ; but the house rent allowance
shall not be paid to any Minister if he occupies a house
prowded by the State Government free of rent.

‘Salariesand 4, (1) Thero shall be pazd to the Speaker a salary
:lé"‘::k“gesagg of one thousaud rupees per mensem *{and a house rent
P D;;mty allowance of two hunderd and fifty rupees per mensem] ;°
Speaker. but the house rent allowance shall not be paid to the
- Speaker if he occupies a house provnded by the State

Government {ree of rent,

T These words were substituted for tne word ‘W adras by the
 Tamil Nadu Adaptation oi Laws Order, 1969, as amended by the
* Tamil Nadu Adaptatior of Laws (Secoud Amendmont) Order, 1969.

~ 2The words “ and Removal of Disqualificiiions ™ were omitted
by section3(3) of the TamilNady Legislature (Prevention of Disquali-
fication) Act, 1967 (Tamil Nadua Act 3 of 1967), which was -doemod
to have come into force on the 1st day of April 1964, -

3 These words were substituted for the words ““a house rent allo~ ’
wance of two hundred and tifty rupees per mensem and a conveyance
allowance of two hundred and fifty rupees per mensem ** by section 2
of the Tamil Nadu Payment of Salaries (Second Amendment) Act,
1973 (Tamil Nadu Act 40 of 1973}, .

4 These words were substituted for the words “a houso rent allo- B

wance of two hunderd and fifty rupses per mensem and a conveyance

- allowance of two huyndred and fifty rupees per mensem * by section

3 (a) of the Tami} Nadu Payment of Salaries (Second Amendment;
Act, 1973 (Tamil Nadu 40 of 1973),

o &;‘/
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§(2) There shall be paid to the Deputy Speaker a
salary of seven hundred and fifty rupees per mensem and a
house rent allowance of one hundred rupees per mensem;
but the housc rent allowance shall not be paid to the
Deputy Speaker if he occupies a house provided by the state
Government free of rent.]

- 5. (1) There shall be paid to the Chairman a salary of Salaries and -
one thousan¢ rupeces per mensem, 2[and a house 2lloWances. -
rent allowance of two hundred and fifty rupees per mensem; gﬁ?:nan ahd
but the house rent allowance shall not be p2id to the Chair- Deputy

.man if he occupies a house provided by the State Govern~ Chairmap,
ment free of rent, ' ‘ _ .

1For original sub-section (2), the following sub-section was sub-
stituted by section 3 of the Tamil Nadu Payment of Salaries (Amend-
ment) Act, 1970 (Tamil Nadu Act 23 of 1970), which was deemed
to have come into force on the 1st June 1970:—

49 (2) There shall be paid to the Deputy Speaker a salary of
five hundred rupees per mensem, a house rent allowance of one
hundred rupees per mensem and a conveyangce allowance of one
hundred rupees per mensem.” In the said sub-section (2) as so sub-
stituted, for the words *°a conveyance allowance of one hundred
rupees per mensgm ”’, the words ** a conveyance allowance of two
hundred rupees. per mensem ”  were saostituted by section 2 of the
Tamil Nadu Payment of Salaries (Amendment) Act, 1971 (Tami}
Nadu Act 45 of 1971). Agaip, th: words-**and a house rent allowance
of one hundred rupees per mensem > were substituted for the words
** a house rent allowance of one hundred rupees per mensem snd
a conveyance allowance of two hundred rupees per mensem *’ by
section 2 (&) the Tamil Nadu Payment of Salaries (Seconw. Amend-
ment) Act, 1973 (Tamil Nadu Act 40 of 1973). The present sub-
section (2) was substituted by section 2 of the Tamil Nadu Payment
of Salaries (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979),
which was deemed to have come into force on the 1st April 1978,

2These words were substituted for the words °“ a house rent
allowance of two hundred and fifty rupees per mensem and a con-
veyance allowancs of two hundred and fifty rupees per mensem *
iy section 4(a) of the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973).
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-7 3(2) There shall be paid to the Deputy Chairman a

- -salary of seven hundred and fifty rupses per mensem and a
* “houserent allowance of one hundred rupees per mensem §
buf the house rent allcwance shall not be paid to the Deputy. -
:Chairman if he occupies a house provided by the State -
‘Government free of rent.] AP R

“Salaties and - 2[6. (1) There shall be paid to the Chicf Parilomentary
alf‘i?%%@f;_sédqreta,ry, if there is one, a salary of cight hundred and =
?%mrgﬁftympees per mensein and 2 house rent-allowones of one
TR hundred rupees per mensem and to eachof the other Parlia- -
T 'mentary Secretaries a salary of ‘soven hundred and fifty
rupees por m:nsem, and a house rent allowance of one
. hundred rupses per mensem; but the house rent allowance
o  ghall not be psid to the Chief Parliamentery Sczeretary:
vt o and to the Parilamentary Sevretaries, if they occupy a
L housz provided by the Siete Government free of remt. -

- .'(2) There shall 2lso be p2id to each of the Parlie-
mentary Szcretories, including the Chief Parlismentary
Secretary a conveyance allowence of oue hundred and

fifty rupees per menssm.] |

e

1For sub-section 2), the following sub-section was substituted b
.., section 4 of the Tumil Nadu Payment of Salaries (Amendmens -
~ Act, 1970 (Tamil Nad u Act 23 of 1970), which was deemed to have
-come into force on the 1st June 1970 ¢~ R

. “¢5 (2) There shall be paid to the Deputy Chairman a salary bf :
five hundred rupees per mensem, a bouse rent ajlowance of one -~ .
hundred rupees per mensem and a conveyance allowance of one

hund red rupees per mensem.”

In the said sub-section (2) as so substituted,tha words ““a conveyance
allowance of two hundred rupees per mensem " were substituted for . = -
the words ¢ a conveyaace allowance of on¢ hundred rupees per men- .
sem” bysecion 2 of the Tamil Nadu Payment of Salaries (Amend-
ment) Act, 1971 (Tamil NaduAct 45 0f1971). Again the words “and
house rent allowaunce of one hundred rupees per mevsem” were
substituted for the words “ a house rent allowance of one hundred
rupees per mensem avd a conveyance allowance cf two hundred
rupees per mensem > by section 4(b) of the Tamil Nadu Payment
of Salaries (Second Amendment) Act, 1973 (Tamil Nadu Act 40 cf - =
1973). The present sub-s¢ction (2) was subsgtituted by section 3 of
the Tamil Nadu Payment of Salaries (Amendment) Act, 1979 (Tamil -
Nadu Act 24 of 1979), which was deemed to have come intoforce

on the 1st April 1978,

2This section was sudstituted for the orizinal section by mfon @
?gfﬂ;e ?m‘i 4 ;_e{u1 ggg)men;d og Salarigs (Amendment) Act, 1979 (T zmaf}
auw Act 24 0 , which was deemed to have come in
onth; 1st April 1978. to fm




1951: T.N. Act XX] Payment of Salaries 205

16.A. (1) There sholl bz paid to the Leader of Opposi-

hundrea and {ifty rupzes por mensem and 2 Youse rent

allowance of one hundred rupees pss mensem ; but the

house rent allowsnes shall not oe p21d 1o the Leader of

the Opposition in th: Legislative Assembly and 1o the

Teader of the Opposition in the Legislziive Counci if

they aceupy @ house provided by thy  State Governm:nt
frec of rent ¢ -

Provided that - clause (8) of sub-scetdon (1) of section
12 shall not apply to the holders of ihe offices 'mentjoned
in this sub-section.]

(2) There shall b: paid to the Chief Government
Whip in the Legislative Assembly and to the Government
Whip in the Legislative Covuncil in addition to the salory
to which they arc entitled under section 12 3[2 house rent
allowance of one hundred rupees per mensam].

* The original scotion’6-A, which was inserted by section 2 of ihe
Tamil Nadu Payment of Salaries and Removal of Disqualifications

(Amendment) Act, 1962 (Tamil Nadu Act 13 of 1962), was renumbered
ag section 6-B and this section was inserted by section 5 of the Tamil

Nadu Payment of Salaties (Amendment) Act, 1970 (Tamil Nadu Act
23 of 1970), which was: deemed to have come into foree on- the ist
June 1970. The words *“and a house rent allowance of one hupdred
rupees per mensem ™ were substituted for the words ““a house rent

L sy : Sajaries
tion in the Legislztive Assembly and to the Leader of all%rwae;cgd

~the Opposition in the Legislstive Council a sal?ry of seven of Leaders

of opposition

and Governe

allowance of one hundred rupees per mensem and a conveyance

allowance of one bundred rupees per mensem *. in sub-section (1)
by section 5 («) of the Tamil Nadu Payment of Salaries (Second
Amendroent) Act, 1973 (Tamil Nadu Act 40 of 1973)

* This sub-section was substituted for the following sub-section
by section 5 of the Taml Nadu Payment of Salaries (Amendment)
Act, 1979 (Tamil Nadu Act 24 of 1979), which was deemed (o have
come into force on the 1st April 1978 i— L

© (1) There shall be paid to the Leader of the Opposition in
the Legislative Assembly and to the Leader of the Opposition in the
Councila salary of five hundred rupees per mensem, a house rent
allowance of one hundred rupees per mensem and a conveyance
allowance of one hundred rupees per mensem, :

8 These words were substituted for the words “a house rent
allowance of one hundred rupees per mensern and a conveyance

alowance of one hundred rupees per mensega” by section 5 {p)iof

the Tam!l Nadu Payment of Salaries (Second Amendment) Act,
1973 (Tamil Nadu Act 40 of 1973)-
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fouses tobe  1[6 B. (1) Where 8 Minister, 2[the Spoaker, the Deputy
and §paaker, the Chairmozn, the Deputy Chrirman, the Chief

_:thev¢ost: of
“#in-certain of the Lieader of the Opposition in the Legislative Council] - -
T it caseS. ‘oceupies any house provided by the State Goverpment free -
ST of rent, such house shall, at the cost of the State Governs -
ment, be farnished ond mainteinea and be provided with
such’ a2menities as moy be prescribed. S

| Bx planation.—For the purposes of tais sub-section
- *maintsined’ in relation to 2 house_mcludes_ paying loca_l
rates and texes and provicing electricity and water. '

- (2) Where a Mlinister, 2 [the Speaker, ithe Deputy
Spsaker, the Chairman, the Deputy Chairman, the Chiefl
Porliamentary Sectrctary, a Perliamentary Secretary,
the Beader of the Opposition in the Legislative Assembly,
or the Tieader of the Oppositon in the Legislative Council -
is paid 2 house rent allowance under sections 3,4, 5, 6 or -
6-Al, 2s the case may b:, the honss which he occupies in
the City of Madras shall, ot th: ccst of the State Govern~
ment, bs furnished and be provided with such amenities
2s may be prescribad | |

Provided that such cost shall not excead such liini'ts
as may be prescribed.) - |

1 The original section 6-A, which was inserfed by scction 2 of the

-2t parlismentary Secretary, -a. Porliamentary Secretory, o
the Leader of the Opposition in the Legislative Assembly - -

Tamil Nadu Payment of Salaries and Removal of Disqualifications < -

{Amendment) Act,1962 (Tamil Nadu Act 13 of 1962), was renumbered as

section 6-B by section 5 of the Tamil Nadu Payment of Salaries

(Amendment, .* ~* 1970 (Tamil Nadu Act 23 of 1970), whic _
deeme.” ‘0 have come intc force on the 1st June 1970, ) ' h Was

2 These words were substituted for the words *“the Speaker or the
Chairman ” by section 6 (i) »f the Tamil Nadu Payment of Salaries
(Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), which
was deemed to have come into.force on the 1st April 1978. RO

8 This expression was substituted for the expression “ the S'i:Jeake.:."'h T

or the Chairman is paid a house rent allowance under section 3. 4 -
or 3 ” bysection 6 (ii) of the Tamil Nadu‘Pagment of Salaries (A'meﬁd; S
ment) ‘Act, 1579 (Tamil Nadu Act 24 of 1979), which was deemed

to have come into force on the 1st April 1978, =




o T Y11 The State Government may from time to fime
- provide suitable conveyances for the use of the Y Ministers,
.the . Speakar; the Deputy Speaker, thie Chairmen; the
~ Deputy Cheairmen, the Icader of the Oppositicn in the

Legisletive  Assembly, the Leader of the Oppositicn in
the Legislative Council, the Chief Government Whip in
the Legislative Assembly and the Government Whip in
the Legislative Council subject to the provisicns of sub-
seciion (2) and  £[to such rules] as may be made by the
State Government regarding the mainienance end repair
of, and the supply of petrolfor; such conveyances].

8[(2) The State Government shall mee{—

(i) any liability arising witheflect on and fromthe
3rd December 1953 out of the use of eny conveyance
provided under sub-section (1) incurved (o third parties
by a Minister, the Speaker or the Cheirmen, ..o “he case
may be, or any personin his employment ;end

(ii) any liability arising with effect on end from
the 1st June 1970 out of the use of any conveyance pro-
vided under sub-section (1) incuricd to third patties by
the Deputy Sncaker, the Deputy Cheirman, 1 he Leader
of the Opposition inthe Legislative Assembly, the Leader
of the Opposition in the Legisleiive Ccuncil, the Chief
Government . Whip in the Legislative Assembly, or the
Government Whip inthe Legislative Council, as the case
may be, or any personin his employment.]

8. A Minister, the Speaker, the Chairman or a Parli-
mentary Secretery shall—

(@) in respect of the journey for assuming cfiice,to
the Cityof Madras, from his usuel place of resiCence in
the State,if it is cutside the City, end

1 Secticn 7 was renumbered as sub-seciion (I} of that section
and in that sub-section these words were sustituted for the words
“Ministers, the Speaker andthe Chairman, subject tOsuch rules®
by sec'ion 6 (a) of the Tamil Nadu Payment of Salaries (Amendment)
Act, 1970 (Tamil Nadu Act 23 of 1970) which was deemed to have
come into force onihe Ist June 1 370,

2 These words were substituted for the words "o such rules

regarding their maintenance and repair as may be made bythe State

" Government’’ by section 6 of the Tamil Nadu payment of Salaries
(Second Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973).

8 This sub-section was added by section 6 (b} of the Tamil Nadu
Payment of Salaries (Amendment) Act, 1970 (Tamil Nadu Act 23 of
1970}, .

1951:T.N.ACtXX]  Paymeni of Salartes 907, |
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T (b)Y inrespect of the journey onrelinquishing offlce,
““from the City of Madras to his usual place of residence ~

-+ . inthe State before he assumed offler; if such place is @
- outside the City, o

_ beentitled to travellingallowances for himself and the = -
members of hisfamily and for the transport of hispersonal - -
eflects, at such rates and upon such conditions as may be
determined by rules made by the State Government ;and -
until $uch rules are made, at such rates and upon such

- -conditions as were applicable to them immediately before
the commencement of this Act.

Travelling 9+ The holders of the offices referred to insections3to
anddaily 6 shall,in respect of their tours, be entitled to travelling
allowances and daily allowances at suchrates and upon such condi-
of Minist&rS jons as may be determined by rules mace by the State
eit. Government ; and untilsuchrules are made, at suchrates
and upon such conditions as were applicable to them
immediately before thie commencement of this Act. |

 Sdoses  Y9-A. Notwiibstanding anything contained in this Act;
" and allow~ while the office of SpeaXer is vacant and the duties of the
ances. of offce are performed by the Deputy Speaker or - Member -
So Dep] “3,' of the Lagislative Asscmbly as provided in clause (1) of -
Member of Atticle 180 of the Constution; the Deputy Speaker or
‘Legislative the Member shall, during the period he so performs such
- Assembly duties, be paid salary and allowances and be entitled to
-:_whllq_- per-the use of a house free of rent and a suitable conveyance
. du?m% 2land to free accommodationin hospitelsand free medical
' Speaker,treatment] in the same manner, to the same extent and .~ -

. LS

| 1 Thissection was inserted bysection2 of theTamilNadu Payment
. of Salaries and Removal of Disqualifications (Amendment) Act, 1961 .
_ gl‘amjl Nadu Act 34 of 1961)."which was deemed to have come into
orce on the 3rd August 1961, | L g
2 -’thles_'_e words were inserted by section 2 (i) of the Tamil Nag s
“Payment of Salaries and Removal of Disqualifications (Amenm:l

" Act,1964 (Tamil Nadv Ast 6 of 1964), which came into forces on
* - 1st April 1964. o : Oil'ces _c:n_th.g




ubject to the same conditions as the Speaker is paid or
«entitled to Yunder sections 4, 6-B, 7, 8,9 and 10] end
-the rules made thercunder :] - _ '
- .Provided that, during the period #foresaid, the Deputy
- Speaker or the Member shell not be entiticd to the selary
and allowances *[including free accommodation in hos~
pitals and free medical treatment] attechcd to the office
of Deputy SpeaKer or Member of the Legisletive Assembly,
as the case may be.

- 9[9-B. Notwithstanding anythirg conteincd in this
Act, while the office cf the Chairman is vecent and the

or a Member of the Legislative Council as provided in
~cleuse (1) of Article 184 of the Constitution, the Deputv
‘Chairmen or the Member shall, during the peri-* he so
performs such duties be paid salary and allcwances and
be entitled to the use of & house free of rent and 2 suitable
‘conveyance 5[and to free accommodation in hospitals
and free medical treatment] in the same manner,to the

" 1 vhe words, figures and letter “*under sections 4, 6-A, 7 and 8
were substituted for the words and figures " under sections 4,7 and
8" by section 3 of the Tamil Nadu Payment of Salariesand Removal
- of Disqualifications (Amendment) Act, 1962 (Tamil Nadu Act 13 of

'1962); and the words, figures and letter “under sections 4,6-A, 7,8, 9
© and 10 and the rules made thereunder®’ wete substituted for the
~words, figures and letter ‘‘under sections 4, 6-A, 7 and 8 and the
- rules made under scction 9 by section 2 (ii) of the Tamil Nadu
~ Payment of Salaries and Removal of Disqualifications (Amendment)
“Act, 1964 (Tamil Nadu Act 6 of 1964), which came into force on

the 1st April 1964, '

.. .8 These words, figures and leiter were substituted forthe wotds,
figures and letter * sections 4, 6-A, 7, 8, 2 and 10” by seclion 7 of
the Tamil Nadu Payment of Salaries (Amendment) Act, 1970 (Tamil
Nadu Act 23 of 1970), v

8 ‘Thése brackets and words were inserted by sect ‘on 2 (iii) 'of the

«force -on the 1st Apri! 1964

/4 This section was inserted by 'sect'ign.?4 of the Tamil Nadu Pay-
‘ment of Salaries and Removal of Disqualifications (Amendment)
Act, 1962 (Tamil Nadu Act 13 of 1962). -

These words were inserted by section 3 (i) of the Tamil Nadu
TPayment of Salarjes and Removal of Disqualifications (Amendment)
‘Act,'1964 {Tamil Nadu Act 6 of 1964) which carue into foree on the

1250314

duties of the office are performed bythe Deputy Chairmen

ainil Nadu Payment of Salaries and ‘Removal of Disqualifications -
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Chairman or the Member shall not be entitled to the
- salary and allowances 3[(including free accommodation -

- office of the Deputy Chairman or Member o

4 Minister,

© ' B(Speaker,

. Deputy
" - Speaker.

© vy rewneibn L) (WL ALl LA
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same extent and subject to the same conditions asthe
Chairmen is paid or entitled to- under 2(sections 5,
6-B,7,8,9 and 10) and the rules made thereunder :] .

Provided that, during the period afcresaid the Deput y.

in hospitals and free medical treatment)] atteched to  the
f 1he Legis-

N . i

lative Council, 2s the case may be.]

- 10. Subject to such conditions ¢s may be determined -
by rules made by the State Government *[a Minister’(the -
Speaker, Deputy Speaker, Chzirman or Deputy Chair men)
shall, iu, himself and the membersof hisfamily, beentitled] |

. “'Chairman iree of charge, to accommodation in hospitals maintained

. orDeputy by the State Government, and also to medical treatment.
‘Chairman) - a -

. andhis ' : :
family] to-
“be entitled
© ' to free
~ accommo-
- dation in
State hospi-
- tals and to

treatment, . 2 These words, figures and letter were substituted for the words, -
figures and letter** sections 5, 6-A, 7, 8, 9 and 10’ by section' 8 of the -
- “Tamil Nadu Payment of Salaries (Amendment) Act, 1970 (Tamil -
© NaduAct23ofig?). T LT
- ' 8 These brackets and words were inserted by section 3 (iii) of the
‘Tamil Nadu Payment of Salaries and Removal of Disqualifications
Amendment) Act, 1964 (Tamil Nadu Act 6 of 1964), which came into
orce on the 1st April 1964, ' T e

- 4% These words were Substituted for the words *‘Ministers and their
families’ by section 5(i) of the Tamil Nadu Payment of Salaries and
- Removal of Disqualifications (Amendment) Act, 1962 (Tamil Nadu
Acti13of1962). . - . . i,
... 8 These worcs were substituted for the words *'Speaker or Chaire.
~man” by seotion 4/i) of the Tamil Nadu Payment of Salaries - and
- Removal of Disquatifications (Amendment) Act, 1964 (Tamil Nadu
-~ Aet 6 of 1964), which came into force on the Ist April 1964,
' 8 These words were substituted for the words ““a Minister and
‘the members of his family shall be entitled'” by section 3(ii) of the
. Tamil Nadu Payment of Salaries and Removal of Disqualifications
-« {Amendment) Act, 1962 gl'.amllNadu Actl130f1962). ;. - - -,

-~ 7These words were substituted for the words ““tire Speaker or the:
. 'Chairman "’ by section 4(ii) of the Tamil Nadu Payment of Salaries-
- #nd ‘Removal of Disqualifications’' (Amendment) Act, 1964 (Yamil
. Nadu Act 6 0f1964), which Ccameinto force onthe Ist April1964.

1 The words, figures aud letter “under sections 5, 6-A,7,8,9 and
10 and'the rules made thereunder™ were saubstituted for the words,
figures and letter ““under sections 5, 6-A, 7 and 8 and the rules made
under section 9°° by section 3 (ii) of the Tamil Nadu Pa tof -
Salaries and Removal of Disqualifications (Amendment) Act, 1964 -
gl‘agiillgggdu Act 6 0f 1964), which came into force onthe 1st
pn . . N, oL
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- 12, (1) Every member of the Legislatfve Assemblyor of
the Legislative Council who does ot hcld any of the
offices referred to in sections 3 to 6 shall be entitled to
-receive— | '- '

(@) a salary of Z[two hundred and fifty rupees] per
- mensem, and ]

- - [(®) travelling and daily allowances at such rates and
upon such conditirns as may be determined byrules made
* by the State Government and until such rules are made,
--at suchrates and upon such conditions as were applicable
“to the members of the Legislative Assembly or of the
- Legislative Council, a5 the case may be, immedietely before |
-the commenccment of this Act. |

~of the Legislative Council, who does not hold any of the

per mens’em.]] _ R

Legislature (Prevention of Disqualification) Act, 1967 (Tamil Nadu,
Act 3 of 1967), which was deemed to have come into force on the 1st

Aptil 1964,

. 8These words were substituted for the words ** one hundred and
fifly rupees’’ by section 5(i) of the Tamil Nadu Payment of Salaries

and . Removal of Disqualifications (Amendment) Act, 1964 (Tamil

Nadu Act 6 of 1964), which came into force on the 1st April 1964,

" 8'This sub-scction was inserted by section 3(1) of the Tamil Nadu
Payment of Salarics (Amendment) Act, 1971 (Tamil Nadu Act 45 of
971), which was deemed to have come into force onthelst Qctober

. 4 These words were substituted by section 7(i) of the Tamil
Nadu Payment of Salaries (Amendment) Act, 1979 (Tamil Nadu
Act 24 of 1979), which was decmed to have come into force on the
1st April 1978, for the words *{wo hundred rupees per mensem
which were earlier substituted for the words * one hundred rupees per
mensem ”’ by section 2(i) of the Tamil Nadu Payment of Salaries
mendment) Act, 1974 (Tamail Nadu Act 43 of 1974). wkick was
emed to have come into force on the 1st March 1974, :

125+3-—14A

_offices referred to in sections 3 to 6 and in sub-section
(1) of section 6-A shall be entitled to receive a compen- .
satory allowance of #three hundred and fifty rupees

Salaries and
allowances.of
members of the
Legislative
Assembly and
Legislative
Council,

_8(1:A) Every member of the Legislative Assembly or

1 This section ivas omitted by section 3(4) of the Tamil Na&u' '

4



213 Payment of Salaries  [1951: T. N, Act Xkﬁ

(2) The salaryreferred to in clavse (@) of su b-secizon 1
the compensatory allowance referred to in sub-section -
(1-A)and 1w .clephcne allowance referred to insub-section

4-13)] shall accrue to a member fromthedate on whichhgis -

J;, " declered dulyelected, or inthe cese of 2 member nominated- ?jé;"
" . bythe Governor to fill e seat in #[the Legislative ASaembly
et --or] the Legislative Council, fromthe dete on which he is so..

e ‘nominated, or, if such declaration or nomination is made
" before the vacancy ocours, from the date of occurrence Of
the vacancy : | o

Provided that the selary 3t he compensator y allowance -
and the telephone c,llowence] shall not be paid untilthe ;.
member has made and subscribed the cath cr aﬁrmetxon
-refcrred to in Article 188 of Lhe Constityticon.. s

[( 2-A) S[Where, on: or after the 1st Januaty 196;1,.;
any membex] of the Iﬁgislatlve Asscmbly or of the . Legis
. lative Council dies befere the expiry of the term of his
" office, his family shall be paid anallowance of one hundred
~rupees per mensem for the unexpited portion of the term
oof cﬁoe of the said deceased member. S

TR “! This expression vas substituted by section 2 (l)(a) of the TamiL
- g'Nadu Payment of S:laries’ (Amendment) Act, 1975 (Tamil- Nadufg
-, = ACt.35 of 1975), which was deemed to have come into force on: the .,
~..+’1st April 1975 for the expression ‘“‘and the compensatory allowance
< ;v referred toin sub-section (1-A)”, which wis earlier inserted by section
-3 (2)(a) of the Tamil Nadu Payment of Salaries (Amendment) Act, =
1971 (Tamil Nadu Act 45 of 1971), which was dccmed to have come
- mto forcc on the lst October 19‘71. S N _ _—
e ’]:hese words were inserted. by section’ 2 of the ’I‘amll Nadu
. Paymcnt ‘of Salaries and Removal of Disqualifications (Amendment)
- -Act, 1952 (Tamil Nadu Act VIII of 1952), which was decmcd to have
-_ ?_-'come mto force on the 21st Apr|11952. .

Y 3 'I‘hls expressnon was subatxtuted by section 2 (1)(b) of the T
S Nadu’Payment of Salaries (Amendment) Act, 1975 (Tamil Nadu'Act
- 35 of 1975), which was deemed to have come into force on'the:I
- April 1975, for the expression “and the compensatory allpwance®

--whmh was earlier inserted by section 3 (2)(b) of the Tamil Nac
" . Payment of Salaties (Amendmcnt) Act, 1971 (Tami! Nadu Act 45
L %g;%), which was deemed io have come 'intc force on the 1st Octobe

4 These Sub-sectlons were mserxed by sectlon 9 of the ‘I‘amxl Nadu
}’gggent of Salaues (Amecdment) Act, 1970 (Tamil Nadu Act 23 of

5Thxs cxpreeqmn Wi snksu:u!ef? ffr the express

: & > } z ..mQB W
Ry memwher™ b zactior f 7)o e Taaul Mty .e*; amEs i
My Ao KT 2 Tyt W, L "'}" Ao
dwemend to have come it ores ancbcmzlmmar J m, 1‘
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. (2-B) The ollowance payable under sub-section
" {2-A) shall be paid to the members of the familyinequal
.shares. -
" Explanation~The expression ‘family’ means the
_wife or husband of the deceased mewmber and his.or -her
minor sons, unmarried daughters and parents.] . ¢

- 1[(3) Every member referred to in sub-section (1)
shall, subject to such conditicns as may be determined
by rules made by the State Governrent, be entitled to
hostel accommodation ; - .

" Provided that the charge for such accommodation
. shallin no case exceed three Tupees per day. gitIed

.~ (4) Every member referred to in sub-section (1)
shall, subject to such conditions and during such petiod
;ag:may be determined byrules made by the State Govern~
‘ment,.be entitled, free of charge, to accommodation in
hospitals muintained by the State Government and also
~ to medical treatment.]

- 2[(4A) (a) Every meinber referred to in sub-section (1)

vghall be provided with one free non-transferable pass

- which shall entitle him to travel at any time in any part

of the State of Tamil Nadu by any busrun and opereted

- by any Transport Corporation owped by the State
~ Qovernment.] | - |

o | (b) The pass referred to in clause (a) shall be issued
- bysuchauthorityand insuch manner as may be prescribed

- 1 These sub-sections were added by section 6 of the Tamil Nadu
.. 'Paymert of Salaries and Removal of Disquzlifications (Amendment)
--Act, 1962 (Tamil Nadu Act 13 of 1_962).

2 This sub-section was inserted by section 2 of the Tamil Nadu
- Payment of Salaries (Amendment) Act, 1973 (Tamil Nadu Act 28 of
.1973), which was deemed to have come into force on .he 3rd June

8 These words were substituted for the words “by the Stat
Transport Department or by any Transport Corporation” by sectio ©
7 (ii)(@) of the Tamil Nadu Payment of Salaries (Amendment) Ach
1979 (Tamil Nadu Act 24 of 1979), which was deemed to ha 5
some into force on the 1st October 1975. ' B 4
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,a.n'd shall be valid for the term of his office and on the
expiration of such term, the pass shall be surrendered tothe
Secretary, Legislative Assembly Department or Secretarys

. Legislative Council Department, as the case maybe 3. . - :

© Provided that where any such pass is issuéd toa

. +new member before he takes his seat in the Legislative
. Assembly or the Legislative: Council, as the case may be,.
" "he shall be entitled to use the pass for attenndiga session -
. ..of that Flouse for taking hic seat therein. S

7 (¢) Nothing in this sub-section sha.!l be consfrued

N

“as disentitling 2 member of the Legisletive Assembly or.

- the Legislative Council to any ‘ravelling allowance’to.
: "which he is otherwise -en_tl_t__l_gd_under_the provisions of this

.2[(4-B) Evei'y mémber of the Legislative A_sse'mbly'

N or of the Legislative Council, who does not hold any of the
.- “offices referred to in sections 3 to 6-A, shall be entitled to
- “receive telephone ullowance of [one hundred and fifty

“rupees per mensem]; - irrespective of the fact: whether
he has any telepbone or not.] e

1Sub-section (4-A),which was inserted by section 2 of the Tan;i.l."
Nadu Payment of Salaries (Amendment) Act, 1973 (Tamil Nadu Act -
23 of 1973), which was deemed to have come into force on the 3rd

- June 1971 " had the following explanation thereunder; — -

- sExplanation.—In this sub-section, “Transport Corporation”
means, the Pallavan Transport Corporation, the Pandyan Roadways
Corporation, the Cholan Roadways Corporation, the - Cheran
Transport Corporation or-the Arignar Anna Pokkuvarathu =

In the said Explanation, for the words “Pallava® and “or the
Arigpar Anna Pokkuvarathu Kazhagam™ the words “Palavan™ and -’
“the Arignar Anna Pokkuva-athu Kazhagam or the Kattabomman :
Transport Corporat'on” were substituted respecti vely by section 2(iiy. -
of the Tamil Nadu Payment of Salaries (Amendment) Act, 1974

~ (Yamil Nadu Act 43 of 1974), which was deemed te have come jnto

force on the 18th October 1973, The said explanation itself was. -
however, omitted by section 7 (11}(5) . of the Tamil Nadl? Ill, atjf:ei:env{§§
Salaries (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), which
was deemed to have comeinto force onthe Ist October 1975, '

 2This sub-secticn was inserted by section 2 (1) of the
Kgf&‘s P‘}Yg%’; th_scﬁgal‘ ies éAmegdmcgt) Act, 1975 (Tamil %a%ti} :
0 » Which was-dee to huve : )
1st April 1975, MEC 1o Aave come lnto force on the -

8These words were substituted for the words “one h'uiidféd

rapees per mensem” by scction 7 (ifi) of the Tamil Nadu Payment of ©

Salaries (Amendment) Act, 1979 (Tamil Nada Act 24 of 1973) which
was deemed to have corae ’into force on the 1st April 1978. ) Wh‘fl\‘ e
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. [5) The salaryreferred to in clause (@) of sub-section
(1) {the compensatory allowance referred to in sub-section
-{1-A)and the telephone allowance referred to insub-section
(4-B)] shall not be taken into accofint for the purpese of
~calculeting the total income of a member under any rule
or order relating to medical treatment in hospitals main-
‘tained by the State Government or to the grant of edu-
cational concession or scholarship or to such other matters
as may be prescribed.] o

}12-A. (1) Every member of the Legislative Assembly Free transit by
ot of the Legislative Council, who doss not hold any of railway.

the offices referred to in sections 3 to €, 4[shall, fcr every.

financial year, be provided with railway coupons for a

“value of the two thousand rupees which shall, subject to

suchrulesas may be made by the State Governmentin this

‘behalf, entitle such member to traveleither singly or with

-his or her spouse or any other relative i1 one or mor

journeys by any class by any railway in India.] -

* . 1For the following sub-section (5) which was added by section 6
of the Tamil Nadu Payment of Salaries and Removal of Disqualifi-
cations (Amendment) Act, 1962 (Tamil Nadu Act 13 of 1962) this
-sub-section was substituted by section 5(ii) of the Tamil Nady Pay-
‘ment of Salaries and Removal of Disqualifications (Amendment)
- Act, 1954 (Tamil Nadu Act6 of 1964), which came into force on the
- 1st April 1964 ;— : ' : '

.- *{(5) The salary referred to in clause () of sub-section (1) shall .
" not be taken into account for the purpose of calculating the total
- income of a member under any rule of order relating to grant of
“eduycational concession or scholarship or to such other matters as -

" may be specified by rules made by the State Government.”

.7 @This expression was substituted by section 2 (iii) of the Tamil
“Nadu Payment of Salaries (Amendment) Act, 1975 (Tami! Nadu Act
35 of 1975), which was deemed to have come into force on thé 1st
April 1975 for the expression -*“‘and the corupensatory allowance
- referred to in sub-section (1~A)”’, which was earlier inserted by section -
"3 (4) of the Tamil Nadu Payment of Salarics (Amendment) Act,
1971 (Tamil Nadu Act 45 of 1971). S

'8 This section wasinserted by'seciioh'3 of the Tamil Nadu Paylﬁent
- of Salaries (Amendment) Act, 1975 (Tamil Nadu Act 350f 1975).

4 These.words were substituted for the wovds “shall be provided -
with railway coupons which shall, subjctt to suc™ rules as may- be
‘made by the State Government in this behalf, entitle such member .
" to.travel by first class by any railway in India for a distance of ten
 thousand kilometres in the aggregate during a financial year” by
- gection 8 of the Tamil Nadu Payment of Salaries (Amendment) Act,
1979 (Tamil Nadu Act 24 of 1979), which was deemed to have come
~into force on the 1st June 1578. : - |
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" (2) Nothing in this sectlon shall be construqd as

 “disentitling a member’ of the Legislative Assenibly or gf
" ‘the“Legislative Council'to any travelling allowanée'i

SR -"wlnchhc is otherwme enutled under the prows‘on' qf"‘

' [12—B ‘There shall bc paxd a pens:on of two hundred -
D ﬁqd. fifty rupees per mensem to every person who;.after
< the 18t day of March 1952, had beenorisa member of the

" Jwegislative Assembly or ‘of the Iﬁglslatlve Counc:l for an :
o mq ggg;;egate permd of not lessthan—-- —

- (ii) twclve years as member of the
Councll or

W4 N
- ot

» (iii) ten yeers both as member of the Leglslauve
. Assembly and" the Iﬁglslauve Counc:l . f‘_’ AL

The State Governnwnt may make rules prowdmg for -
o he conditions and: restrLctions Subjebi to whlch such "
pensmn may be granted '5 L | TR

““"Provided that’ 1o’ such pension’ shall be’ paid’ “to -

a.ny person for the period during which.such: person Was
or is inreceipt of any salary either' from any State orthe
Central Goverament or from eny Corporation’owned ‘of -
controlled by any- State or'the Central Governmént. ;and -

. ’lf“any such income Was Of “is received; the’ payment’ "of
2nsion shall be su;spended for’ 1 ha.’r penod |

| Expianatwn I-—PFor the pu.rposc of computlng the
said aggregate period of ten years or twelve years, the -
pariod of members}up in the Legislative Assembly or in
2 Lagisl»tive Council or in botli, need not be contmuous.-

Explanation II—If the Legislative Assembly |

- dissclved before the expiration of the period of five years,
for the purpose of computing the period as member of the -
Legislative Assembly the' period commencing with the
date of the constitution of the Legislative Assemblyafier the -
g2neral election and ending with the date of dxsso]utmn,
- shall be deemed to be five years.

A This section was inserted by section 2 of the TamllNad o
of Salaries (Second A-nendment) Act, 1975 (Tamll Nadu ‘kc?ﬁ%

1973).
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.. »AExplanation 1Il.—For ‘the “purposes of this seciion,
- salary includes salary received'mnaer this Act and:salary =~ ©
received as— T o

o -7 (i) a member of the Patliament or any other, State

IR (ii) a Minister or Deputy Minister of the'Government
of India or of any other State, A
4+ (iii) the Chairman or Deputy Chairman ofthe Council
of States, or the Legislative Council of anyother State;

< (iv) the Speaker or Deputy Spenker of {he House
%f the People; or of the Legislative Assembly of any other
State.] | T =

313, (1) Anyparsonentitled to any salary or allowance inauis
under this Act may, at any time during the term of his 519] ;g?;lrlis;m:?atd
respective office, relinquish the whole or a1, =~~rtion of 8#Hlowances and
such salary or allowance payable to him. - cancellation
thereof.
. (2) Auay relinquishment made by any person under
-sub-section (1) may be cancelled by hint.

(3) Everyrelinquishment or cancellation made under
sub-section (1) or sub-section (2) shall be made in writing
and shall take effect on the date specified therein.)

- 1In sub-section (1) of original section 13 the following clau;;s
were inserted by section 10 of the Tamil Nadu Payment of Salaries.
(Amendment) Act, 1970 (Tamil Nadu Act 23 of 1970) : —

. *“(bb) in the case of the Leader of the Opposition in the Legisla-
tive Assembly or the Leader of the Opposition in the Legislative
Council, within one month from the date on which he is chosen for
the office ; S : . S
s+ (bbb) in the case of the Chief Government Whip in the 'Legisla-
tive Assembly or the Government Whip in the Legislative Council

withiqpne month from the date on which he enters upon office as
-such.; S S : TR .

v The following sllb-sec;ipn". (23 was substituted for -the.,ofi'gih-al
sub-section (2) by section 4 of the Tamil Nadu Paym~nt of Salaries
(Amendment) Act, 1971 (Tamil Nadu Act 45 of 1971), which was

--deemed to have come into force on the 15th March 1971 : —

- %(2) Any rellaquiviuna. wiode by any person referred to in
sub-section (1) in respect of the whole or any portion of the salary
or allowance payable to him may: be cancelled by : him.”
The . present section 13 was substituted for section 13 as so
amended by section ) of the Tamil Nadu Payment of Salaries (Amend-
ment) Act, 1979 (Tamil Nadu Act 24 of 1979}, which was deemed
to have come into force on the 1st April 1978.
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: Statof f 14(1) The State:-Govcrﬁﬁi'eht._ may make rpllg's_-{fp;-i::-

e ent 10 carrvi of this Act. Sy
‘malo rules. Qgrrymg out the purposes of this ..Ac | T

*[(2) All rules made under this Act shall be publish- -

 ed in the [ Tumil Nadu Government Gazette] and, unless
" they are expressed to come into force on a particular day,

- shall comeinto force on the day on which they are so. -
pnblished. | x | | N

(3) Bvery rule made undey cnic Act shall as scon
- aspossibleafter it is made, be placed on the teble of both: -
S Houses of the Legilature, and if, before the expiry of
" the sessionin which it is so placed or next session, - both
' Houses agree'in making any modification inanysuchrule,
* or both Houses agree that the rule should not be made,
- the rule shall thereafter have effect only in such. modi- -
.. fied form or be of no effect, asthe case may be, so how-
- ever;that any such modification or. annulment shall be
27 without prujudiceto the validity of anything previously

- %(4) A rule may be made under sub-section (1)
so as to have retrospective effect on and from a date not
earlier than the 4(Ist Novembzr 1967)].

Saving, 15, Nothingin this Act shall prevent a retired Govern-
ment servant from drawing his pension in addition to any
s;laIK or allowance to which he may be entitled ynder
this Act. ' L

. 1. 'These sub-sciions were substituted for original sub-secti onf(_zn) -
2{ secuson 7 of the Tamil Nadu Payment of Salaries and Remeval -~
2 squalifications (Amendment) Act, 1962 (Tamil Nadu At 13 of

3, These wards were substituted féf'.tha'words and letters « Far;, S
St. George Gazette” by section i1 (1) of the Tamil Nadu Payment -
of Salaries (Amendiment) Act, 1970 (Tamil Nadu Act 23 of 1970), . .~ .

8. Thissub-section was addéd by section 11 (2) of the Tamil Nady o
fga_zy{t)x)lent of Salaries (Amendment) Act, 1970 (Tamil Nadu Al'ct z_agd:f e

4. These figuros, lotters and word were substituted for t o figuires
lettersand word or25th April 1965 by section 4 gf thea'i‘alr;:}lﬁﬁfdﬁ: |
i’gg.iﬂ of Salaries (Amendmeot) Act, 1975 (Tamil Nadu Aet 35 of |
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= 16. (1) All chargesincurred upio the ‘commencement Regularization
of this Act (whe! her bafare nr afler Lhe commencement of of certain

- the Constitution) inrespect of the sccommodation provided charges and
~inany hospital maintained by the Staic Government for, PAY™ments.
-of on the medical treatment of, any Minister or any |
-member of his family shall be deemed to have been

- properly incyrred.

0 (2) All payments made on or after the 26th day of
January 1950 and up to the commencement of t his Act by
=, way of travelling or daily allowance to i he Speaker and. the
. Chairman shall be deemed to have been properly made.

@s ~ 17. The Madras Payment of Salaries and Removal of
IK - Disqualifications Act, 1937, is hereby repealed. --




L0L - Fayrmeri vy aled o aiius deiiit vue L pAouUT . AN 4L U
of Disqualifications (Amendment

YTAMIL NADU] ACT No. 6 OF 1964%,

THE {TAMIL NADU] PAYMENT OF SALARIES
AND REMOVAL OF DISQUALIFICATIONS
(AMENDMENT):ACY, 1964,

[ Received the assent of the Governor ot the 31st March 1964,
first published it the Fort 81, Geoivge Gazette Extraordinary
on the 31st March 1964 (Chainy 11, 1886).]1

An At further 1o wmend the WTamil Nadu)  Payment
of Salaries and Removal of Dirguidifictions Aet, 1951

BE it enxcicd by the Legiuloture ¢f the 3[State of Tamil
Nadu] in the Filieer'™ Ve = of (b Republic of India as
follows:-—

Short tigle and L1 This Act may be cillod the YTamil Na_ci__u] Ifay-
commencement. ment of Szlarics and Romoval  of  Disquehfications
{(Amzndmaont) Act, 1564,

(2} 1t shali come inic {eree on the 1st day of April
1964.

2-5. [The amendments made by these sections have been
incorporated in the principal Act, nanely, Tumil Nadu Act
XX of 1951.]

Lemoval of 6. For the removal of doebts, i is hereby declared
Jouhts. that no Mombor of the L gislative Assembiy or of the

Legislative Counctlrefirio o s ien 12 ¢fthe principal
Act shall by entitled o cliim & setery of iwe hundred
and iy rupecs per mencem uner ithe principal Act as
amenecd by this Act for any pericd prior to the Ist
dey of April 1964.

! These words were substituted for the word “Madras™ by the
Toomt Nada Adapiation of Lo Croder. 1907, a8 amended by the
Tars, Nadu Acapiavon ol Low s iSeornd A 2menny Order, 1959,

1 i

= For Suvement of Gblects ond Roc-ons g2z Fort St George
CGuererse Extmaordinary, deted the 17h sjarch 1964, Part IV—

Scetion 3, page 43,

3 This expression was substituted {or the expression “State of
Madras” by the Tumil Nadu Adaptation of  Laws Order, 1969, as
amended by the Tamil Nadu Adaviation ol Liaws (Sccond Amend-
tent) Order, 1969,
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TAMIL NADU ACT No. 45 OF 1971.% N

Trp Tamiz NADU PAYMENT OF SALARIES (AMENDMENT)
| AcT, 1971 - RN

[Reccived the assent of the Gavernor on the 28th December
1971, first published in the Tamil Nadu Government = -
Gazette Extraordinary on the 30th December 1971 1
(Pausa 9, 1893).1 |

An Act further to amend the Tamil Nadu Pq ymém of Saldries |
Act, 1951. v

Beit enacted bythe Legislatwre of the State of Tumil
Nadu in vhe Twenty-second Year of the Republic of India -
as follows i— o S

Short title and 1. (1) This Act may be called the Tamil Nadu Payment
commencement. of Salaries (Amendment) Act, 1971. I

(2) Clauses(l)and (2)of section 3and sectionSshallbe
deemed 1o have come into force on the 1st October 1971 .
and clause (3) of section 3 shall be decmed to have comg,
into force on the 1st Jamuary 1967. Section 4 shall be e
deemed (o have come into force on the 15th March 1971.

© 2-4. [The amendments made by these sections have alregdy . -
been incorporated in the principal Act, namely, the
Tanti! Nadu Payment of Salaries Act, 1951 (Tamil -
Nadu Act XX of 1951).] U S

5. Notwithstanding anyching contained in ‘the princis = -
pal Actas amended by the Tamil Nadu Payment of © -
Salaries (Amendment) Act, 1971, the compensatory allows:/ -~
ance toa member of the Legislative Assembly or of the
Legislative Council, who Coes not hold any of the . office
referred to in sections 3 to 6and in sub-section (1) of sectio
6-A of the principal Aofon the date of the commencemeny
of the Tamil Nadu Payment of Salaries (Amendment
Act, 1971, shall be paid on and from the 1st October 197]

~ ®» iSor Statement of Objects and Reasons, see Tam;‘;‘wadu (}o'véfi
ment Gazette Extraordivary, dated’ the 23rd Qctober 1971, Part:JV.
Section 3, page 807, S e I

Special provis
sion,




"~ Shorttitle
and commen-

cement.

Special
provision.

504 Payment of Salaries [1975: T.N. Act 38
(Amendment)

TAMIL NADU ACT NO. 35 OF 1975

.THE TAMIL NADU PAYMENT OF SALARIES
(AMENDMENT) ACT, 1975. '

[ Received the assent of the Governor on the 15th November
1975, first published in the Tamil Nadu Government
Gazette Extraordinary on the 19th November 1975
(Karthigai 3, Iratchasa (2006---Tiruvalluvar Andu)).]

Am Act forther to amend the Tamil Nadu Payment of
Salaries Act, 1951,

BE it enacted'by the Legislature of the State of Tamil Nadu
in the Twenty-sixth Year of the Republic of India as
follows —

- 1. (1) This Act may be called the Tamil Nadu Payment

of Salaries (Amendment} Act, 1975,

. {2) Sections 2 and 5 shall be deemed to have come
into force on the 1st April 1975,

2-4. [The amendments made by these sections have
already been incorporated in the principal Act,
namely, the Tanil Nadu Payment of Salaries Act,
1951 (Tamil Nadu Act XX of 1951).]

5. Notwithstanding anything contained in the principal
Act as amended by the Tamil Nadu Payment of Salaries
(Amendment) Act, 1975, the telephone allowance shall be
paid on and from the Ist April 1975 to a member of the
Legislative Assembly or of the Legislative Council, who
does not hold any of the offices referred toin sections 3 to
6-A on the date of the commencement of the Tamil Nadu
Payment of Salaries {(Amendment) Aect, 1975.

* For Statament of Objects and Reasons, see Tamil Naodu
Govermment Gazette Exiraotdinary, dated the 24th October 1975,
Part Iv-—Section 1, Pages 250-251,




10 Payment of Salaries [1980 : T.N, Act 10
(Amendment) :

TAMIL NADU ACT NO. 10 OF 1980.*

THE TAMIL NADU PAYMENT OF SALARIES
(AMENDMENT) ACT, 1980.

[Received the assent of the Governor on the 13th March
1980, first published in the Tamil Nadu Government
Guzeiie Extraordinary onthe 13th March 1980
(Masi 30, Chitharthi-2011—Thiruvalluvar dandu).]

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951, |

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-first year of the Republic of India as

follows :—
f?&ﬁieﬂé‘:. and 1. (1) This Act may be celled the Tarncil Nadu Payment
ment. of Salaries (Amendment) Act, 1980,

(2) Clause (2) of section 3 shall be deemed to have
come into force on tbe 29th day of April 1979,

2. In section 10 of the Tamil Nadu Payment of Salaries
setion 1ot o Act, 1951 (Tamil Nadu Act XX of 1951) (bereinafter
Tamil  Nadu referred to as the Piincipal Act), for the words “Chairman
f;;l XX'  ofor the Deputy Chairman”, the words “the Chairman,

’ the Deputy Chairman, the Chief Parliamentary Secretary
or the Parliamentary Secretary” shall be substituted,

Auiendmént of 3. Insection 12 of the principal Act,
section - 12, -

%THXX Nat (D in sub-section (4),—

(@) after the expression “Every Member referred
to in sub-section (i) shall”, the expression ‘“for himself
and the members of his family” shall be inserted

Lo TR

*Por Statement of Objects and Reasons, sce Tami! Nadu Goyern-

ment Gazette Bxtraordinary, dated the 1ith February 1980, Part

IV—Section 1, page 96-97.

‘- b

s
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(b) the following proviso shall be inserted,
namely :(—

“Provided that every person who had been g
Member of the Legislative Assembly or of the Legislative
Council or of both, but had ceased to be such Member
at any time, shall subject to such ccnd tions and during
such peiriod as may be determined by rules made by the
State Government, bz entitled free ¢f charge to accomoda-
tion in the hospitals maintained by the State Governe
ment and also to medical treatment and the benefits
conferred by this proviso shallnot be available to the
members of the family of the person referred to in this
proviso.”;

(2) afier sub-section (4-B), the following sub-section
shall be inserted, namely :— _

“4-C) Every Member of the Legislative Assembly
or the Legislative Council who does not hold any of the
offices referred to in sections 3 to 6-A shall be entitled
to have a telephone at his rosidence, the installation
expenses of which alone shall be met with by the Siate
Government,”, g

P

. __'.a._.-'.'ih'ﬁi' :—W

4. For section 12-B of the principal Act, the folléwi'ngg Substitution of

section shall be substituted, namcly — ch
or

section
seciion

**12-B. Pension.—(1) There shall be paid . ~~nsion 12-B, Tamil
of two hundred and fifiy rupecs per mensem to every Nadu Act XX

person who after the first day of March 1952, had been
or is a Member of the Legistlative Assembly or of the
Legislative Council cr of beth, for one term

Provided that where any person has served cither
asa Member cf the Legislative Assembly or as 2 Membar
ci'tkz> Legislative Council or 25 both for o pericd excoeds
ing five years, there shall be paid to him an additional
pension of fifty rupees per mensem {or ¢very further
period of onc year as Mcember, so however that in no
case the pension payable to such person shall exceed five
hundred rurees per mensem.

() (i) If any person who has been paid any pengion
under this Act as in force before the dats cf publication
of the Tamil Nadu Payment of Salaries (Amendment)
Act, 1980, inthe Tamil Nadu Government Guzette, becomes
entitled to increasc in the amcunt of pension so paid by
virtue of the said Amendment Act, the increase shall be
given effect only on and from the datc of such publication

and he shall not be entitled to any arrears of such increase,

of 1951.



12 Payment of Salaries {1980 : T.N. Act 10
(Amendment)

(i) If any person becomes entitled to pension
for the first tim. by virtue of this secticn, he shall be paid
such pension only with effect on and from the date of
publication of the Tamil Nadu Payment of Salaries
(Amendment) Act, 1980, in the ZFamil Nadu Government
Gazette and he shall not be entitled 10 any arrears of such
pension,

(3) The State Covernment may make rules proviaing
for the conditions and resiricticns subject to wkich such
pension may be gianted

Provided that no such pension shall be paid to
any person fcr the pericd during which such person was
or is in receipt of any salary or any cmoluments other
than Travelling Allowance either ficm any Siate or the
Central Government or -from any company or statvtory
body owned or controlled by Siate or the Central Govern-
ment and if any such income was or is rzceived, the pay-
ment of pension shall be suspended for that period :

Provided further that no such pension shall be paid
to any person who is in receipt of pensicn for having
been a Member of the Parliament.

Explanation I—For purposes of sub-section (1),
the expression ‘““one term” shall mean a period of not
lessthan one year and not more than five years of member-
ship in the Legislative Assembly or in the Legislative
Council or in botn, whether coniinuous or not.

_Explanation II—For the purpose of additional
pension referred tc 1n the proviso to sub-section (1), the
period of membership in the Legislative Assembly or in
the Legislative Counciior iz both need nct be continuous,

Explanation II1.—For purposes of this section
salary includes salary received under this Act and salary
received as— .

(i) a Member of the Parlizment ¢r any cther
State Legislatvre -

(ii) a Minister or Depury Muztister of the Govern-
ment of India cor of aay other Sicra.

(i the Coairmiz o Depury Chairmen of ife
. e am g NN B el - .
Council of M aes or i Lc_g::..-'.:.ihf Coozoil of any other
Starw, '
GV thie Spelier cr Depuii Somiine oF e Moo
?f‘—‘ .af':?* - ‘_'1:'3“ _‘—‘.."',“-":"'"’,:3. *::-u—-’nlw‘- .,:.':_1, - -.r.
w! 'b-r a . P e e e Ztama o, _-'5‘__,.__1—:_“‘.‘;!'_“ 0 :"'“'j utm

Stare.”.



Short title and
commence ment.

Amendment of
gection 123
Famil Nadu
Act XX of
1952,

K

{Amendment)

TAM.u NADU ACT NO.. 37 OF 1981“' |

THE TAMIL NADU PAYMENT QF SALARIES’
- (AMFNDMEN’I‘) ACT, 1281,

{Received the assent of the Governor on the 6th June 1981,

ﬁrst published in the Tamil Nadu Government
Gazette Extraordinary on the 9th Jume 1981 P"m‘--ﬁ_'*

‘kast 27, Yhunmathi-2012—Thiruvaltuvar Aann’ai.l

g

An Act further o amend the Tamil Nadu Payment of Safaﬂes -

Act, 1951, . o
Brit epacted by the Legislature of the State of Tamil Nadtl

iy the Thirty-second Year of the Repubhc ai' Iaﬂla. as |

follows

(1) This'Act may be callcd the 'I‘am;l Nadu Payment
of Salarles (Amendment) Act, 1981,

(2) (i) Clause (l) of section 2 shall be deemed to haw"
come into force on the 1st. May 1981.

(if) Clause (3) of section 2 shall be deemed to MVQ d‘

come into force on the Ist July 1980,

2. Insection 12 of the Tamil Nadu Payment of Sala.rm g

Act, 1951 (Tamil Nadu Act XX of 1951),~

() in syb-section (1-A), for the eXpressmn “three |
t-adred and fifty rupees per mensem’, the exptessmn
“four hundred rupzes per mensem shall he substituted @

(2) in sub-section (4-B), for the expression “telcphdn'e k

allowance of one hundred and fifty rupees per mensem
irrespective of the fact whether he has any telephone or
got”, the following shall be substituted, namely —~—

“telephone allowaice of—

(@ (1) one hundred and fifty rupees per mensem
with effect on and from the 1st July 1980 and

(i) two hundred and fifty rupees per mensem
with effect on and from the Ist May 1981,

" if he has a telephone at his residence ;

(0) () two hundred rupees per mensem 'mth
effect on and from the 1st July 1980 : and |

* For Statemen; of Objects and Reasons, see Tamil Nadu

Jovernmen! Gazelte Bxtraordinary, dated the 1ith May 1981.

Part IV=-Section 1, pages 597 ang 598,



LatestLaws.com

1931 : TN, Art 3% Pomers of Salerics £2i
(Amendiment)

-* (if) three hundvéd rupees per mensém with
effect on and from the 1st May 1981,

if he has no telephons at his residence.” :
++ (3) in sub-section (4-C), for the word “alone”, the|

words “and the- quarterly remt at the rate of one hundred
- atd seventy-five rapees per-quarter” shall be substitated.

3
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522 Payment of Salarles ~ [1981 T:N.‘Act38.:.7
(Second Amendment).

;' +TAMIL NADU-ACT NO. 38 OF 1981*.

THE TAMIL NADU PAYMENT OF SALARIES
(SECOND AMENDMENT) ACT, 1981 ¢ . .

[Received the «ssent of the Governor on the Oth Jung,'JIQBI .

Short title and
commencement.

Amendment of
section. 3,
Tamil Nada
Act XX of
1951, -

. < first published in. :the, ‘Tamil Nadu . Govornment,
Gazette Extraordinary on the 9th June 1981, (Val- .
kasi 27, Thunmathi-2012-Thiruvalluvar dandu).}

An Act further to amend the Tamil Nadu Payment of Salaries
Act, 1951.

Be it enacted by the Legislature of the State of Tamil Nadu
in the Thirty-second Year of the Republic of India as

follows :—

1. (1) This Act may be called the Tamil Nadu Payment
of Salaries (Second Amendment) Act, 1981, o

(2) (@) Secttons 2, 3, 4, 5 and 6 shall be deemed to
have come into force on the 9th June 1930. |

(5) Clause (a) of section 8 shall be deemed to have
come into force on the 30th June 1977 and clause (b) of
that section shall be deemed to have come into force on

the 12th August 1980.

2. Tn gection 3 of the Ta.all Nodu Payment of Salarles
Act, 1951 (Tamil Nadu Act XX of 1951) (hereinafter
referred to as “he principal Act), for the expression “house
rent allowance of two hundred and fifty rupees per mensem ;
but the house rent allowance”, the expression “house rent
of a sum not exceeding two thousand rupees per mensem

~ as may be fixed by the Public Works Department of the

Am:ndment of
section 4,
Tamil Nadu
Act XX of
1951,

State (Government for the house the Minster occupies
in the City of Madras ; but the house rent” shall be

substituted.
3. In section 4 of the principal Act,—

(@) in sub-section (I), for the expression *‘house rent
allowance of two hundred and fifty rupees per mensem;

* For Statement of Obje_cts and Reasons, sece Tama Nadu
Government Gazettz Extraordinary, dated the 13th May 1981,

Part IV—Section 1, pages 615 - 616,
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(Second " Amendment)

bat-thie house rent allowance™,the expression “hoise rent

of'a sum pot exceeding two thousand rupees per mensem
as-may be fixed by the Public Works Department of the
State' Govermment for the nouse the Sdeaker occupies
in tne City-of Madras; but the house rent” shall be

substituted ;

. -(b) in sub-section (2), for the expression “house rent |
allowance.of ore hundred rupees per mensem ; but the
bouse rent allowance”, the exXpression “house rent of a sum

not exceeding one thousand and five bundred rupees per
mensem as may be fixed by the Public Works Department

13

occuptes in the City of Madras ; but the house rent” "
shall be substituted. .o } o

4. Tn section 5 of the principal Act,—

(a) in sub-section 0, for ‘he expression “house rent
allowabce of two bundred and-fifty rupees per mensem;

but: the house rent allowance”; thz expression “house rent

of a sum not exceeding two thousand rupees per mensem.

as may ve fixed by the Public Works Department of the
State Governmert for the house the Chairman occupies

of the Staté Government for the house the Deputy Speaker

‘Amendgent of

section §,
Tamil Nadu

Act XX of
1951,

in the City of Madras ; but ‘the house rent ” shall ve

substi'tuted i _, :

R

rent” shall be substituted,

| 5 :In'séction'G_of the principal AICt,_—-

r.25 (@)'in sub-section (1),°the éxpression “a hounse.'rent
allowance of one hundred rupees per mensem and ** and the

portion beginning with the words “and a house rent -

allowance” and ¢nding with the words “frec of rent” shall
be:omitted ; R . S
" { (b)-after sub-section (1), the followiig sub-section
shall be inserted, namely :— AN

¥

: v+ () in sub-section (2), for the expression “house rent
allowance of onie hundred: rupecs per mensem; but.
the house-rent allowance”, the expression “house rent or a
sum fot exceeding one thous:nd and five hundred rupees
per mensem. as may be fixed by the Pubiic Works Depart~
ment of the State Govanment for the house the Deputy.
Chairman 6ccupiss in the City of Madras ; but the bouse.

" Amendment o f
' section 6, '

Tamil Nadu
Act XX of
1991.| ru{,, ‘. r ‘

P it
I I S
MY Ly
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Amendment of
section 6-A,
Tamil Nadu
Act XX of
1951,

524  Papmem of Salasies [1981 : T.N. Act3§.
Secand Amendmnent R

“(1-A) There shall be paid to each of the Parlias
mentary Secretaries including the Chief Parliamentary
Secretary, a house rent of a sumnot exceeding one thousapd
and five hundred rupees per mensem as may be fixed by -
the Public Works Department of the State Government -
for the house the Parliamentary Secretary or the Chisf -
Parliame..*~rv Secretary occupies in the City of Madras §
bug _he house rent skall not be paid if they occupy 4 house
provided by the State Government free of rent,”

6. (1) In section 6-A of the principal Act, m sub-

section (1), for the expression “house rent allowance of -

one hundred rupees per mensem; but the house rent
allowance”, the expressioa ‘““house rent of a sum not’
exceeding¥ one thousand and five hundred rupees
per mensem as may be fixed by the Public Works Depart-
ment of the State Government for the house the Leader
of the Opposition in the Legislative Assembly or the
Leader of the Opposition in the Legislative Council
occupies in the City of Madras ; bt -the house ryent™
shall be substituted,

(2) In section 6-A of the principal Act, in sub-section
(2), for the expression “house rent allowance of one
hundred rupees per mensem’’, the expression “house rent
of 3 sum not xceeding one thousand and five hundred

~ rupees per mersem as may be fixed by the Public Works

- or the Government

Amendment of
section 6-B,

Act XX
of 1951,

Department of the State Government for the haouse the

Ty

Chief Government W%ﬁl in the Legislative Assembly
“Whip 7

L I

in the Legistative Cotmetl
occupies in the City of Madras ; but the house rent shall
not be paid to the Chief Government Whip in the Tegls
fative Assembly and to the Government Whip in the

- Legislative Council if they occupy a house provided by the
State Government free of rent™ shall be substituted, =

m?. In section 6-B of the principal Act, in sebgection

. (a) for the expression “ig paid a house rent»&ﬂow.

 ence”, the expression *‘or the Chief Government Wiip

in the Legislagive Assemblny or the Government Whip
in the Legistative Council is paid & house remt™ shall be

- gubstituted ; -
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(Second Amendment)

. () for the expression “furnished and be provided
with such amenities as may be prescribed”, the following
shall be substituted, namely :— |

“furnished and maintained and be provided
with such amenities as may be prescribed.

Explanation.—For the purposes of this sub-
section ‘“‘maintained” in relation to a house does hot
include paying local rates and taxes but includes providing
electricity and water.” |

8. In section 12 of the principal Act,— Amendgent of

(a) in sub-section (2-A). for the words ~u. 2 hundred §re¢ti9n 12,
rupees per mensem”, the words *two hundred and fifty Aitmi'cffa‘}“

rupees per mensem * shall be substituted; 1951, ¢

(b) in sub-section (4-A), in clauss (a), after the words
“to travel”, the words “either singly or with his or ber
spouse or any other relative in the case of lady members”
shall be inserted.




19813 .N.:Act 58] ° Payment of Salaries (Third 579
' - Amendment) ’

* TAMIL NADU ACT NO. 58 OF 1981.*

-THE TAMIL NADU FATmMINT OF SALARIES
»+ © - (THIRD AMENDMENT) ACT, 1981.

" [Received “the assent o the Governor on the 16th Septem-
ber 1981, first published in the Tamil Nadu Govern-
ment Gazette Exirgordinary on the 1Tth September

- 1981 (Purattasi 1, Thunmathi—2012—Thiruvalluvar
Aandu).] - | S
An Act further to amend _thle Tizmil Nadu Payment of Salarles

: Act, 1951,

.'BE it,eﬁacted by the Legislature of the State of Tanfiil
Nadu in the Thirty-second Year of the Republic
- of India as follows :—. .. | '

1. (i) This Act may be called the Tamil Nadu Payment Short title *°
of Salaries (Third Amendment) Act, 1981, © Iehicement.

-+ (2) It shall' be deemed to have come into force on
_the 1st May 1981, | N

2. In section 12-A of the Tamil Nadu Payment of mgggm
.-Salaries Act,”1951-(Famil Nadu-Act XX of 1951), in sub- 12-A, Tamil
section (1), for the words * two thousand rupees ”, the Nadu Act
words “ two thousand and five hundred rupees ** shail be XX of 1951.
substituted.- - - o SR I R

. _____,‘...""""I
. *For Statcment of Objects and Reasons, sec Tamil Nadu
Covernment Gazette Extraordinary, dated the 31st August 1981?

* Part 1V-Section 1, page 880,

125—12—37A
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TAMIL NADU ACT NO. 10 OF 1362.%
- THE TAMIL NADU PAYMENT OF SALARIHS
(AMENDMENT) ACT, 1982,

[Recewed the assent of the Governor on the 8th March 1982 o
~ first published in the Tamil Nadu Government Gazette SRR

| Exrraordmary, on the 9th March 1982 (Ma.sz 25

- Thunthubi, Thiruvalluvar Aandu—2013)] SR

An Act further to amend the Tamil Nadu Payment of Salaries L E
Act, 1951,

BE it enacted by the Ifglslature of the State of Tamil Nadu"::-‘-j'.ﬁ” '.
__ }nuthe Thirty-third Year of the Republic of India as -
ollows :-

& .1(1) This Act may be called the Tamil Nadu Payment""
md L;ommnnc‘,. of Salaries (Amendment) Act, 1982. - SR
-nt' 3 .

(2) Sub-clause (iii) of clause (@) of section 2, shall .~
be deemed to have come mto "c:’:: cn the 13th March SO
1980. I

natﬁent 2. In section 12-B of the Tamil Nadu Payment of o
%ﬁ‘seﬁt;?n 128, Salaries Act, 1951 (Tamil Nadu Act XX of 1951),
m adu :

?9%’130{ of (@) in sub-section (1),‘”

_ (i) for the expression “first day of March 19527,
the expression ““15th day of August 1947 ** shall be Substl- o
tuted ; '
(ii) before the proviso, the following Explanatmn
shall be inserted, namely :— o
¢ Explanat:on —For the purpose of this sub-
section,— L
a Member of the Legislative Assembly S
shall include a Membur of the Legislative Assembly of the
former State of Travancore-Cochin, representing any
territory which after the Ist day of November 1956, forms
part of the State of Tamil Nadu ; _
(6) a Member of the Legislative Assembly -
or of the Legislative Council shall include 2 Member of
the Legislative Assembly or of ths Legislative Council

*For Stareric... of Ohjesis 2nd Reasocs, sez Tamil Nady Gorerme
PO Ll o0 L E;&*:;.” el CADETH, SEszf ’.:ﬁ' it “-“"r“‘"‘—f"‘:{ A-‘*:“ Pt
I“p Sﬂ ‘\w-j*\'m E‘J* :‘5-\“’:*: F e ’-‘."a."' ':'.. . :
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of the State of Andhra Pradesh representing any territory
which after the 1st day of Aprii 1960, forms part of the
State ‘of Tamil Nadu;»;

(iii) after the proviso, the following proviso shall
be inserted, namely :— |
*“ Provided further that no pension under this
sub-section shall be pzaid to any person,—

- (a) who is in receipt of pension from any
other State for having been a Member of the Legislative

-Assembly or of the Legistative Council of such State ;

(b) who was a Member of the Legislative
Assembly or of the Legislative Council of the former

State of Maaras, representing any territory which ceased . |

to form part of the State of Tamil Nadu.” ;

(b) after sub-section (2), the following sub-scction
shall be inserted, namely -~

“(2-A) If any person becomes entitled to pension
for the first time or to any increase in pension by virtue
of this section, as amended by the Tamil Nadu Payment
of Salaries (Amendment) Act, 1982, he shall be pa.? -nch
pension or such increase in pension, as the case may be,
only with effect on and from the date of publication of the
said Act in the Tamil Nadu Government Gazette and he
shall not be entitled to any arrears of such pension.”;

- (¢) in sub-section (3), for the second proviso, the
following proviso shall be substituted, namely :—

* Provided further §hat——-—

(@) no such pension shall be paid to any person
for the period during which such person was or is,in receipt
of any other pension or honoratium either from any State
or the Central Government or from any company or statu-
tory body owned or controlled by any State or the Central
Governinent, or in receipt of any political pension either
from any State or the Central Government, if the amount
of such other pension, honorarium or politicul pension,
is equal to, or in excess of, the pension to which he is
entitled under sub-section (1) ; |

(b) where the amount of such other pension,
honorarium or political pension is less thai inc pension
to which he is entitled under sub-section (1), such person
shall be entitled to reveive unly (L difference as pension
under that sub-section.”.




816  Burwient of Salaries [1982 : T.N. Act 44
(Secona Amendment)

TAMIL NADU ACT NO. 24 OF 1982.*

THE TAMIL NADU PAYMENT OF SALARIES
(SECOND AMENDMENT) ACT, 1982.

[Received the assent of the Governor on the 27th Aprif 1982,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 29th April 1982 (Chithirai '16’6;
Thunthybi, Thiruvalluvar Aandu—2013).] |

An Act fyrther to gmend the Tamil Nadu Payment of
Salaries Aet, 1951,

B it enacted by the Legislature of the State of Tamil Nadu o

in the Thirty-third Year of the Republic of Indja as
follows:— - R
, ~ 1..(1) This Act may be cafled the Tamil Nadu Payment .
Short title and of Salaries (Second Amendment) Act, 1982, Yn}g B
(2) () Sections 2 to 8 shall be deemed to have coms
“into force on the 1st April 1982. PR QQB |

(i) Section 9 shall be dgcmed' to have come into o

" force on the 9th March 1982.

Amendmentof 2. In section 3 of the Tamil Nadu Payment of Salaries .

section 3, Act,1951(Tamil NaduAct XX of 1951), (hereinafter referrd
| Eca?:;&l\l&du to as the principa) Act), for the expression * one thousand
- - rupees per mensem,”’,the expression “one thousand a

Loy

951, | 1 thousand gad
1% | . five hundred rupees per mensem,”shall be substituted. - -

Amendmentof - 3. Insection4 of the principal Act,—

section 4,
] X ok 195),

131

sand rupees per mensem,”, the expression *one thousand =~
and five hundred rupees per mensem,’” stall be substitu--

ted ;

¢b) in sub-section (2), for the expression “seven
hundred and fifty rupees oer mensem,”,the expression “oge -
thousand and two hundred rupees per mensem,” shall be -

-

Cow N NlaWoinl ofQoids sad Rizgon3, e Toasd

(a) in sub-section (1), for the expression *one thou-

. I} [ T g . Plaied . . . . )
LM Ry Lo R e, ey TF. Dicmd oz £ ﬂ i m R
“ - £ SZ A ! SRR

l\.‘ {\* “S\,\h:' “\\\_-“ :‘ -;-\i"';_tksx 3:“"\{ _&:\!“
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(Second Amendment)
4. In section 5 of the principal Act — : Amendment of
: ' : Section 5, '

(a) in sub-section (1), for the expression “one thous Iﬁf‘&%ﬁ%s s
sand rupees per mensem,”, the expression “one thousand )
and five hundred rupees per mensem,” shall be substituted ;

(b) in sub-section (2), for the expression “seven
hundred and fifty rupees per mensem,”, the expression
“one thousand and two hundred rupees per mensem, *’

shall be substituted.

5. In section 6-A of the principal Act, in sub-section Amendment of
(1), for the expression “‘seven hundred and fifty rupees section 6-A,
per mensem,”’, the expression ‘ one thousand and two Tamil Nadu
hundred rupees per mensem,” shall be substituted. Act XX of 1951.

6. In section 6-B of the principal Act, in sub-section (1), Amendment of
for the word * or the Leader of the Opposition in the Legis- section 6-E,
lative Council”, the words *‘the Leader of the Opposition Tamil Nadu
in the Legislative Council, the Chief Government Whip jn Act XX of 1951
the Legislative Assembly or the Government Whip in
the Legislative Council” shall be substituted.

7. In section 12 of the principal Act,— Amendment of
‘section 12,
(@) in sub-section (1), in clause (a), for the expression Tamil Nadu

“ two hundred and fifty rupees per mensem,”, the expression Act X of 1951,
“three bundred rupees per mensem,” shall be substitated

(b) in sub-section (4-A), in claise (a), for the words
““or any other relative in the case of lady members”, the
words *‘or with any other companion” shall be substituted;

(¢c) for sub-section (4-B), the following sub-section
shall be substituted, namely :— \

*(4-B) Every member of the Legislative Assembiy
or of the Legislative Council, who does not hold any of the
offices referred to in sections 2 to 6-A, shall be entitled to
receive telephone allowance of three hundred and fifty
rupees per mensem jrrespective of the fact whether he
has any telephone or not.”;

(d) in sub-section (4-C), the expressicu “and the
quarterly rent at the rate of one hundred and seventv-five
rupees per quarter,” shall be omitted.

125-12—52



Act XX of 1951.

" Amendmeant of

RIS  Pgyment of Salaries [1982: T.N. Act 24
- (Second Amendmenr). . »
Améfdment of 8- I section 12-A of the principal Act,in sub-section (1 ),

section 12-A, for theexpression “twothousand and five hundred rupees”,
Tamil Nadu . the expression “ turce thousand rupees’ shall be substituted.

9. Tn section 12-B of the principal Act, in sub-section

section (2-B,  3), for the second proviso, the following proviso shall be

Tamil Nadu  substituted, namely :—
Act XX ol 1951.

“ Provided lurther that—

* (a) no such pension shall be paid to any-person for
‘the period during which such person was or is in receipt
of, pension for having been a Member of the Parliament .
or any other State Legislature, or honorarium either from
any State or the Central Government or from any company. .
or statutory body owned or controlled by any State or the
Central Government and if the amount of such pension,
“or honorarium is equal to, or in excess of, the pension to-
which he is entitled under sub-section (1) ; '

(6, whee the amount of such pension or hogorarium
15 less thar the pepsion to which he is entitled under sub-
section (1) such person shall be entitled to receive only
the “*fference as pension under that sub-section.”.

w?




The fo]lawmg Act oﬁ the ,I.'Tﬂmll Naau Leglslatuxe received

_'___ds,:sc.nt of L (JOVPI'D‘T on the.-30ih_\ Maj:ch 1985'-'- g

:BE it cnacted by the Legls]ature oi the?: State of Tanul_.:Na_y
\_ of. India fo]lew_

(2) (1) The provxsmns of tln_ Act, exce'." clause (i
_-and section’ 8, - shall be deemed to have cgme “itito:
. lst Apnl 1984 L _

: (11) Claube (o) of_ SECtloll 6". and eecnon':g; sha]] be detme
- have come: into fome on. the 16t11 Febi‘uarv 1984 RN

: 2. Amendment of section’ 3,-T amzl Nadu Act XX . gf 419
section 3 of the I‘amjl Nadu Payment of Salanes Aq_t%}-‘ | 51"

- for the expression - one, tmousa.nd and ﬁve hundr-
- mensem 7, the expression “ one thou_sand and seven hundr
per mensem ” shall be subghtuted | R

SECUOII 4 of thc prmmpalr Act,-«-—_.

(@) in sub-section (1), for the expressu)n e onc tho_usand ¢
ﬁve hundred rupees per mensem ™', the ‘expréssion - “on thousari
and seven hundied mpees per mense;sm Ehall be substitu.,k.l

_ (b) In sub- SthIOI'l (2) {or the expressmn # one ltliausand S ae
. two hundred rupces pér mensem ', ths expression” ¥ ong LA
| -and faur undraq mpges per mensem " shall bg aubstltuted_

seation 3§ of the pﬂnglpq.l ﬁ o

) In subsactlon ), fuf the mwssinn Wong. th:
Ry hﬁﬁdl‘éd APty per m@ngem ""'.@gﬁi(}ﬁ ;"?._Iﬁﬁa

a0 seven hundr@'d pupses. per ,‘;&‘ﬂ?m 3 5?‘%_-_“}?.9*’ hﬂb
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5)d in’ syb-secnon ), for the expressron
Ied-|

‘one thousand and

' of sectzon 6 A Iamrl Nadu Act XX of 1951 =

“one ‘thousand and two hundred rupees per mensem .
M3

sion o'oné thousand .and four hundzed rupees per men-
be. substltuted v .

wdriénit of section 12, Tamil Nadu Act XX of 1951.—Tn
__:__,he, pnnmpal Act.._. |

a)'m "sub section (1) m clause (a) for the expression thrce
¢es. per mensem ”, the expression “five .1undred rupees
" shall be subst1tuted / :

-_'(b_);ili .sub section (4-A), iIn ciause (h'), for the expression
Secretary, Legislative Assembly Department or Secretary. Legis-

bly -Secretariat FSecretary Legislative Council Secretariat "

A of the prmmpal Act in sub-section (1), for the

ay 'oupons for a value o[ 1hree thousand rupees , the expression
Member -of -the Legislative Assembly or of “the 1 egislative
including any’ such “Mémber who holds any of tae offices
€3 to in seetions 3 to 6 shall, for every financial year, be pro-
ed - with -railway- coupons for a va]ue of four thousand rupees
]1 :he substituted, -

1ﬁ ation, form or order made or issued under the principal Act,
1y roférence to the Legisldtive Assembly Department or the Legis-
‘Couricil Department shall, unless the context otherwise requires,
ed o be a refercnce to the Legislative Assembly Secretarmt

{By order of the Govemor }
' S. VADIVELU,

Law Departmcnt

',mn PUnmnRvn BY ’tmn Dmmron or BTATIUHFIY AND PRINTING
gggaas, wy ﬁ%‘mw OF THE EMWWWT W TAMID NADT.

[ . _‘r * Laat? 4 .

(:.mﬂ'rm

‘of the principal Act, -in - sub-section (1), for the

uncil ‘Department ”, the expression “Secretary, Legislative

‘EVCIY Mm‘ber Of the_ Leng] 1‘“1"3& Acqpmblv ar Of the

¢ n&tmcnon of references—In the apphcatmn of any rule,

Commzssmner and Secretary to Govemmen.,'

Acts :

No.

ATEN T I-Lg‘vn Ll '




"seven hundred rupees per mensem & shall be substituted.
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The following -Act of the Tamil Nadu Legislature received the
assent of the Governor on the 17th February 1986 and is  hereby -
published for general information :— ,

ACT No. 19 OF 1986
An Act further to amend the Tamil Nadu Payment of Salaries Act 1951..

Bt it enacted by the Legislature of the State of Tamil Nadu in thc'
Thirty-seventh Year of tha Republic of India as follows : — t

1. Short title and commencemnm.——(l) This Act may be céflléd
the Tamil Nadu Payment of Salaries (Amendment) Act, 1986. -

(2) It shall be deemed to have come into force on the Ist July.'
1985. i L

2. Amerdment of section 3, Tamil Nadu Act XX of 1951.—In sec- =
tion 3 of the Tamil Nadn Payment of Salaries Act, 1951 (Tamil Nadu
Act XX of 1951} (heremafter referred to as the principal Act), for - -
the expresmon “one thouqand and seven hundred rupees per men- -
sem”, the expression “two thousand and one hnndred rupees per
mensem ' shall be substituted.

3. Amendment of section 4, Tamd Nadu Act XX of 1951 —-In
sectior 4 of the principal Act,— .

(a) in sub-section (1), for the expression oné thousand and
seven hundred rupees per mensem ”, the expression “two thousand
and one hundred rupees per mensem shall be substituted ;

(b) in sub-section (2), for the expresswn “one thousand and .
four hundred rupees per mensem , the expression “one thousaad and

. 4. Amendment of section 5, Tamil Nadu Act XX of 1951 ——In
section 5 of the principal Act,—

(@) in sub-section (1), for the expresq:on “‘one thousand and -
seven hundred rupees per mensem”, the expression “two thousand
and one hundred rupees per mensem”™ shall be substituted,

(b) in sub-section (2). for the expression “one thousand and
four hundred rupees per mensem™, the expression “one thousand and
seven hundred rupees pet mensetn * shall be substituted.

5. Amendment of section 6-A, Tamil Nadu Act XX of 1951,—In
SCCtIOﬂ 6-A of the principal Act, in sub-section (1). for the expressxon
‘ one thousand and four hundred rupees per mensem ”, the expression
“one thousand and seven hundred supees per mensem » shall be
SUbStltuted . e et o

[ ' B SRR L T
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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Gowernor on the 10th December 1986

and is hereby published for general information:—

ACT No. 6% OF 1986.

. An Act further to amend the Tamil Nadu Payment of Salaries Act,

1951.

BE it enacted by the Legislaiive Assembly of the State of Tamil Nadu
in the Thirty-seventh Year of the Republic of India as follows :—

1. Short title and commencenent.—(1) This Act may be called the
Tamil Nadu Payment of Sala_ries' (Sccond Amendment) Act, 1986.

Y (2) Sections 2, 3, 4, 5 and 6 shall be deemed to have come
into force on the 4th June 1986.

2. Amendment of siction 3, Tamit Nadu Act XX of 1951.—Ia
section 3 of the Tami Nadu Payment of Salaries Act, 1951
(Tamil Nadu Act XX of 1951) (hereinafter referred to as the
principal Act), for the expression “and a house rent of a sum not

exceeding two thousand rupees per mensem as may be fixed by the

Public Works Department of the State Government ”, the expression
“and, subject to such maximum limit, as may be prescribed,
a house rent .of such sum per mensem as the Public Works

" Department of the State Government may, from time to time, fix

with reference to the prevailing rate of rent,” shall be substituted.

3. Amendment of section 4, Tamil Nadu Act XX of 1951.—In
section 4 ‘of the principal Act—

(a) in sub-gection (1), . for the expression “and a house rent
of a sum not exceeding two thousand rupees per mensem as may be
fixed by the, Public Works Department of the State Government”,
the expression “and, subject to such maximum limit as may be
prescribed, a house rent of such sum per mensem as the Public
Works Department of the State Government muy,
time,” fix with reference to the prevailing rate of rent,” shall be
substituted : :

(b) in sub-section (2), for the expression *and a house rent
of a sum not exceeding one thousand and five hundred rupees pe

mensem as may be fixed by the Public Works Department of the &
State Government ”, the expression “and, subject to such masimued

Limit as may be prescribed, a house rent of such sum per

1
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as the Public Works Department of the State Government may,
fromi time to time, fix with reference to the prevailing rate of rent, ”
shall be substituted,

1
4. Amendment of section 5, Tamil Nadu A¢t XX of 1951.—In
scction 5 of the principal Act,—

(«) in sub-section (1), for the expression *and a house rent
of a swmn not exceeding two thousand rupees per monsem as may be
fixed by the Public Works Department of the State Government”,
the expression “and, subject to such maximvm limit as may be
prescribed, a house rent of such sum per mensem as the Public
Works Department of the State Government may, from time to time,
fix with reference to the prevailing rate, of rent, ” shall be substituted;

&

() in sub-scction (2), for ihe expression “and a house rent
of a 'sum not exceeding one thousand and five hundred rupees per
mecnsem as may be fixed by the Public Works Department of the
State Government ”, the expression “and, subject to such maximum
limit as may be prescribcd, 2 Dolse soat of such sum per mensem
as the Public Works Department of the State Government may, from
time to time, fix with rcference to the prevailing rate of rent, ™
shall be substituted,

». Amendment of sectiorn 6, Tamil Nadu Act XX of 195!.—In
section 6 of the principal Act, in sub-section (1-A), for the
xpression “a house rent of a svm not exceeding one thousand and
ive hundred rupees per mensem as may be fixed by the Public Works
Department of the State Goverament ™, the expression “ subject to
uch maximum limit as may bc prescribed, a house rent of such
wm per mensem as the Public Works Department of the Stafe
iovernment may, from time to time, fix with reference to the
revailing rate of yent,” shall be substituted.

6. Amendment of section 6-4, Tamil Nadu Act XX of 1951 —
1 section 6A of the principal Act,—

(a) in sub-section (1), for the expressicn “and a house reat
{ a sum not exceeding one thousand and five hundred rupees per
eISCM as may be fixed by the Public Works Department of the
ate Government ”, the cxpression and, subject to such maximum
nit as may be preseiibed, a house rent of such sum per mensem as
¢ Public Works Department of the State Government may, from
ne to time, fx with reference to the prevailing rate of rent, ** shall
» substituted ; _ o e

- M
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(b) in sub-section (2), for the expression “a house rent of a
sum not exceeding one thousand and five hundred rupees per mensem
as may be fixed by the Public Works Department of the State
Government ”, the expression. “subject to such maximum limit
as may be pxescnbcd a house rent of such sum per mensem as the
Public Works Department of the State Government may, {from tire
to time, fix with reference to the prevailing rate of rent,” shall
be substituted.

7. Amendment of section 12-A, Tamil Nadu Act XX of 1951~
In section 12-A of the principal Act—

(1) in subsection (1), for the expression “four thousand
rapees 'y the expression “four thousand and six hundred rupees”
shall. be substitiited and shall be deenscd to havy been substituted
with effect on and from the lst April 1986 ;

| (2) with effect on and from the 1st April 1987,—

(a) for the marginal heading, the following marginal heading
shall be substituted, namely:--—

* Payment for transit by railway *';

. (b) for sub-section (1), the following sub-section  shall be
substitnted, namely:—

. “(1) Bvery member of the Legislative Assembly including
any such member who holds any of the offices referred to in
sections 3, 4 and 6 shall, for every financial year, be entitled to
receive in snch manner and subject to such conditions, as may be
prescribed, a sum of four thousand and six hundred rupees in two
cqual instalments payable“in thc months of April and October, for
the purpose of travelling either singlv or with his or her spouse or
any other relative in one or more journeys by any class by any
railway in India.”.

8. Amendment of section 14, Tamil Nadu Act XX of 1951.—Ia
section 14 of the principal Act, after sub-section (4), the following
sub-section shall he added, namely :—

, “(5) *Totwithstanding anything contained in sub-scction (4),
the State Government may make rules in respect of payment oft house

rent under sections 3, 4, 5, 6 and 6-A, so as to have  retrospective

effect on and from a date not earlier than the 4th June 1986.".

(By order of the Governor)

3. VADIVELU.
Comunissionér and Secretary to Govertinent,
Law Department.
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' Nadu Act XX of 1951) (hereinafter referred to: as the 1

f expression * four thousand and six hundred- rupees.’ thme.xpmsion
" % five-'thousand six hundred and fifty rupccs & shai! 136 mbsutuﬁed

- The fo]lowmg Ac’e of ‘the {’Tamil*? Nadu Leglslatxve Assemblyif
received the assent of tic Covernor on the 1st December I98‘T-‘
and is hereby published for: generalinformation :—

An Act further to amend the Tamil Nadu Payment of Sakmes Act :
| 1951, | nid

BE it enacted. by the Legxslatﬁve Assembly of the Stata of Tam.ll Nadu';
mn the Thlrty—elghth Year of the Repubhc of Indla. a8 follcws e

1. Short title and comMencement.r-—(l) “This Aﬂtmay»he Tca]l
the Tamil Nadu Payment of Salaries (Amendment) tA.cﬁt‘,_._;lggf-j“_'_i

(2) It shall be decmed to hava comc mtd 'fewe en ‘thef :
Apnl 1987. | .
l___-_

2. Amendment of sectzon 12, Tamil Nadu Act XX af 1951 =l
section 12 of the Tamil Nadu Payment of -Salaries Act,-1951 (M

Act), in sub-section (4-B), for the. expression three - hun %
fifty rupees per mensem ”, the expression *four” ’himdi‘ed and ﬁfty
rupees per mensem ” shall be substauted T N

W R '!-:':.

3. Amendrmm of section 12-4, Tanil Nadu Aet :XX 9]‘*19& —
In section 12-A of the principal Act, in sub-accuoﬁ "¢y, for ‘the

'._-'F'._."'a'-.',*,-'_-. o ‘.’.’éh L
o

(By. ordex of the Governor)

LS VADIVERDLYT ¥
Commzsswner and Secretary 10 Government, o
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The following Act of the Tamil Nadu Legislalive Assembly received the
assent of the Governor on the 17th Mav 1989 and is hereby published for
general information :—

ACT No. 11 OF 1989.
An Act further to amend the Tamil Nadu Payment of Salanes Act, 1951,

BE it enacted by the Legislative As&embly of the State of Ta.mu Nadu in the
Fortieth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tam.11 Nadu Payment of Salarles (Amend- Short } title. ni:d
ment) Act, 1989. | commencement.- -

(2) (a) This Act, except section 6 shall be deemed to have come into
force on the 11th day of February 1989,

(b) Scction € shall be deemed fo have come into force on the 1lst day

_ of April 1986, I _ -
oot Nadu Act 2. In section 6 of the Tamil Nadu Payment of Salaries Act, 1951 (herein- Amendment of .
§ XX of 1951, after referred to as the prineipal Act),— section 6, .
' (1) for sub. sectlon (1), the following sub-seetion shall be submtuted :
namely :— ' o
“ (1) There shall be pmd to each of the Parhamentary Secretaries a I

salary of one thousand and seven hundred rupees per mensem.

{(2) in sub-section (1-A),—

(a) the expressions * including the Chief Parhamenta.ry Secretary
and “ or the Chief Parliamentary Secretary » aha]l be omitted ;

_ (b) for the expression “if they occupy ™, e expression “ii- he -
occupies  shall be substituted ; .

(3} sub-section (2} ghall he omitted.

8. In section 6-B of the principal Act, in sub-sections (1) and (2), the
exptession “ the Chief Parliamentary Secretary ” shall e omitted.

4, In section 7 of the principal Act,—— .

(]) in sub-secifon (1), 1272 the-expression “ Deputy Speaker ¥ - the .

expression ‘‘ the Parliamentary Secretary * shall be 1nse1tcd '
(2} in sub-section (2},— _

(a) in clause (i), the word * and ” occurring at the end shall be

omitted :

(b} in clause (ii), the word “ and ”* shall be added at the end ;

(¢) after clause (ii), the following clause shall be added, namely :—-

“ (iit) any liability arising with effect on and from the 11th day of
Tebruary 1988 out of the use of any conveyance provided under sub-seetion (1)
incurred to thlrd paities by the Parliamentary Seccretary or any person in his
employment.” « :

- 5. In seetion 10 of the principal Aet, the expression “ the Chief Parllamen- g
tary Seerctary ” shall be omitted. _

6. In section 12-B of the prineipal Act, in sub-section (1), in the _secotnd _. 0
proviso, after clause {b). the following clasmse shall be added, namely :—

- “(¢) who ceases to be a citizen of India or who has voluntarily acquired
the citizenship of s foreign State, or is nnder any acknowledgement of alleginnece -
or adherence to a foreign State.”.

(By order of the Governor.)

_P. JEYASINGH PETER
Secretary to Government, Law Department '
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The following Act of the Tamil Nadu chisiative Assembly received the
assent of the Governor on the 17th November 1989 and is her}éby published
for general information :—

ACT No. 33 OF 1989.

An Act further 1o amend the Tamil Nadu Pavment of Salaries Act, 1951,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the B

Fortieth Year of the Republic of India as follows:— . -
1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second Stort tile-asd ]

Amendment) Act, 1989, - - L

o {2) -1t shall be deemed to have come into force on'the 1st day of June
1989. )

: i

2. In section 4 of the Tamil Nadu Payment of Salaries Act, 1951 (herein- Amfﬂiimm} of 5

after referred to as the principal Act), in sub-section (2), for the expression %cHor *. 5
“ one thousand and seven hundred rupees per mensem ”, the exp:..iion * one

thousand and nine hundred rupees per mensem ™ shall be substituted. :

3, In section 6 of the principal Act, in suh-scction (1), for the expression Amendment ot

“ one thousand and seven hundred rupees per mensem ”, the expression * one 2ection 6. _;

thousand and nine hundred rupees per mensem ” shall be substituted. :

4. I section 6-A of the principal Act, in sub-section (1), for the expression Amendment of :

“ o> thousand and reven hundred rupees per mensem ', the expression " ome  section 6-A. .

thousand and nine hundred rupees per mensem * shail be substituted. ‘ ¥

5. in sestion 12 of the principal Act, in sub-scction (1-A), for the expres- At::::ﬁgmuitz of ; 3 'é

.gion * five hundred rupees per mensem ”, the expression “ seven hundred o 1z o

rupecs per mensem ” shall be substituted.

(By order- of the Governor) ' l !

P. JEYASINGH PETER, |

Secretary to Government, Law Department, o

U
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Group V-2 Ex. (355)—6a

The following Act of the Tamil Nadu Legislative Assembly received the‘!f
- assent of the Governor on the 12th June 1992 and is hereby publighed. tor 3
izenenl information sw—.

ACT No. 33 OF 1992.

An Act further to amend the Tamil Nadu Payment of Sulsries Act, 1951,

BE it esnastm{ by tke Iegislative Assembly of the State of Tamil Madu in the
Yorky-third Year of the Repuklic of India as follows ;— -

1. (1) This Act may be called the Tamil Nadu Paymem of Salames Short title and

commencement, .
(Amendment) Aet, 1992
(2) Section 5 shall be desmed to have come into force on the 1sp day
of Suptember 1991 angd the - other provisions of the Act shall come into foree at
once _
Nadu Act 2. In the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter refeired Aﬂlﬁﬂ?ﬁt of

to 2a the principal Act), in the long title, for the wordy * Leaders of . the

of the Opposition, Chief Govergment Whip ” shall be S\lb‘itlt'lltl‘:‘d

)ﬁ @& L-Oppaosition, Chief Government Whip, (Joversment Whip ”, the words Lea;ler
4 '

3. In the preamble to the principal Act, for the words “ Leaders of “the Amm‘i“‘:{: e
Opposition, Chief Government Whip, Government Whip ", the words * Leader
of the QOpposition, Chief Government Whip ” shall he substituted.

4. In section 6-A of the principal Aet, in the marginal heading, for the
words “Leaders of the Opposition and Government Whip”, the words “Leader Ameadment of

6-A.
of the Opposition and Chief Government Whip” shall be substituted. o
i inad Amendment of
5. In section 12 of the principal Act—- : ton 12,

(1) after sub-geetion {1-A), the following sub-seetion shall he inserted,
namely :—

“{1-AA) Every member of the Legislative Assembly who does not

hold any of the offices referred to in sections 3, 4, 6 and 6-A shall be entitled

to recewe a ecopstituency allowance of two hundred and fifty rupees per
mensem.” '

{2) in sab-section (2),—

(a) after the expression “mub-seofion (1-A) ¥, ths expression “ the
ennstitueney allowance referred to in sub-seetion (1-AA) ”, shall be Inserted ;

(?) in the provisgy, after the words “ the compensatory allowance”,
the words “the constituency allowanee” shall be inserted.

(3) in subsection (5), after the axpression “ gub-section (1-A) ”, the

-expression “ the coostitnency allowenec weferted to in sub-secHon (1- AA;"

ahall be inserted.

(By order of the Governor)

3

MD. ISMATL, -
Becretary to Government, Law Departiert.
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~assent of the Governor on the 27th May 1993 a.}ld is ha:ehy puk-hed for

-'BE it enacted by the Legislative Assembly or the State of Tamil Nadu

Thd"ﬁ)]lowmg Act gf the Tamil Nadu Leglslatlve Assembly received the

geueral mformatmn —
ACE. No. 21 OF '1993.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951..

in the

' Forty—fourth Year of the Repubhc of India as follows :—

-

-

: - (1) This Act mav be called the Tarml Nadu Payment of Salaries. (Amend—
ment) Act 1993

(2) It shall bz d sm3d to have con> in.fo forez on th: [st,day‘of Anril 1992,

(2. In sectlon 12 of the Tamll Nadu Payment of Salaries Act, 1951 (herelnat‘ter
referred to as the principal Act) in sub-sectlon (4-B), for the expression seves
hundred rupees per mensem: the expresston ¢ eight hundred rupses per mensem '

shall be substituted.

the prm::lpdl Act, in sub-sec. ion (1) for thel expression

3. In section 12-A ot
“ ten thousand rupees * ghall be subs-

“geveq thousand rupees”, the expression
tituted. .

(By order. of the Govemor ) _ :
MUNIRAM!DI

" Becretary to Gow:rnment Law Department.

Group IV 2 Ex, {28712

Short title amd
commenceiment,,

;
Amendment
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Amendment
section I2-A,
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Part IV — Section 2
Tamil Nado Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly re\.elvcd the assent
of the Governor on the 10th June 1994 and is herebv publlshed for general o
information :— S o o ]

ACT No. 31 OF 1994,

An Act further 1o amena the Tamit Nadu Payment of Salaries ilcr 1951,

Be it enacted by the Legislative Assembly of the State ot Tami Nadu in the
Forty-fifth Year of the Republic of India as follows :— |
S

1. (1) This Act may be called the Tamil Nadu Paymens of  Salaries Short title

(Amendment) Act, 1994, and

: commence~

ment.
(2) Tt shall come into force on such date as the State G vz FATAL Ny, )/

notification, appoint. .

2. After section 13 of the Tamil Nadu Payment of Salaries Act, 1951, the following [nsertioa ol
section shall be inserted, namely: — _ new section
' 13-A.

“13-A, Graup Insurance Scheme.—(1) Every member of the Legislative Assembly
inctluding any such member who holds any of the offices referred to in sections 3,
4 6 and 6-A shall be entitled to the benefits of Group Insurance Scheme, the policy of'
which shall be obtained by the authority, as may be prescribed, from the Life Insurance
Corporation of India, on the life of such members.

_ (2) The annual premium’ amount fixed by thc Life Insurance Corporation of o
- India .towards such Group Insurance - Scheme shali be p'ud '_ by the authonty rcf‘errei RS

R ronn) Wt 303)—1

Sub-sgetion- l?rh
,&l?”‘wiza-}-\‘.tﬂ, :
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(3) A sum of three hundred rupees per year shall be recovered towards such
Group Insurance Scheme, asa token cmount, from the salary of every member of the
.. Legislative Assembly mcludmg any such n:rernber who ticlds dny of the ofﬁccs referred”
I seetions 3, 4, 6 and 6-Ar

Provided that such sum of three hundred rupees shall not be recovered from the. - :
member for the period for which he relinquishes under section 13, the whole o
salary or allowance entitled to under. tms Act. R L

(4 Thr: State Government may make. rules. governing. such Group lnsuranc:e' L
S‘chsma im consultation with the Llfe Insurance- Cctrporanon o{ Irrd;a B

(By order of the Governor)

_ M. MUNIRAMAN. ~
S_ecretar}" to Government. Law Deﬂartmem__ ¥

-«-—u_w---d.__—....;(._,......z "'!‘E"ﬁ'" -Jﬂ“"\"""
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_ The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor onthe  28th June 1994 and is hereby published for general

information :— :
ACT No. 35 OF 19%4. .

An Act further to amend the Tamil Nadu Payment of Sa!arf’eq Act, 1951,

BEg it enacted by the Legislative Assembly of the State of Taimi! Nadu in the Forty-fifth
- .Year of the Republic of Iadia as fallows :-- . .

1. {1) This Act may be called the Tamil Nadu Payment of Salaries (Sscond Amend- Short title ang

-ent) Act, 1994, Le g commences
ment,

{2) It shall be deemed to have come into force on the Ist day of April 1993. ‘

2, In section 3 of the Tamil Nadu Paymnent of Salaries Act, 1951 (hereinaftor referred Amendment

“3mil Nadu :
Act XX of to as the principal Act), for the expression “three thousand rupses per mensem ”, the of szction 3,
1951, expression “three thonsand and five huadrzd rupees per .neaszn” shall be substituted. o

3. In section 4 of the principal Acr,— Amendment of

. ) - section 4.
(1) in sub-section (1) tor the expression “three thousand rupees per mensem ”,
the expression “three thousand and five huodred rujgess per mensem’ shall be substituted;
{2} in sub-section (2), for the expression “two thoasiad and seven hundred rupees
per mensem™, the expression “threc thousand and two hundred rupees per mensem »
shall be substituted. :
Amendment

4, In section 6-A of the principal Act,—
_ of section 6-A,
(1) in sub-section (1), for the expression “two thousand and seven hundred rupees )
per mensem”, the expression “three thousand and two hundred rurees per mensem’’
shall be substituted ; -
' (2) in sub-section (2), for the expression “two thousana and seven hundred rupees
per ‘mensem”, the expression “three thousand and two hundred rupees per mensem”
shall be substituted. :
5. In section 12 of the principal Act,— Amendment - -
fiof section 12, - -
"~ (1) in sub-section (1), in clause (a), for the expressjon “one thousand rupees per -
mensem”, the expression “one thousand two hundred and fifty rupees per mensem™ shall
e substituted ; S .
(2) in sub-section {I-AA), after the expression “‘constituency allowance of two

- hundred and fifty rupeées per measem”, the expression “ and a postal allowance of two
" huadred and fifty rupees per mensem” shall be added.

(3) in sub-section (2),—

(@) in the opening portion, after the expression “constitueycy aliywance™,
tha expression “and the postal allowance™ shall be inserted ;

by in the proviso, after the sxpression “the constituency allowance™, the
axoression  “the postal aflowance” shall bhe inserted ;

(4) ia sub-section (5), after the cxpression *‘the constitdency jalicwance”, the
wxpression ~and the postal aliowaoge” shall be inserted.

{By order of the Govornor)

_ M. MUNIRAMAN,
Secretary to Government, Law Departmen.

Grou p) 1V-(2) Ex, Ex(333)—3
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Short title and
conmunencenment.

Amendment
of section 3.

Amendment
of section 4,

Amendment
of section
6-A.

The following Act of the Tamil Nadu Legislative Assemb!y received the

assent of the Governor on the 5th December 1994 and is ‘hereby published for
genera’ mformar:on -

'ACT No. 57 OF 1994,

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
fifth Year of the Republic of India as follows:-

(1) This Act may be cal‘ned the Tamii Nadu Payment of Salaries {Third
Amendment) Act, 1994, . _ :
(ii} This Act except sectmn 7 shall be dccmed to have come into force

on thc lst day of Apnl 1994,

2. In section 3 of tne Tamil Nadu Payment of Sala.nes Act, 1951 (herein-
after referred to as the pnnmpa.l Act), for the expression “three thousand and five
hundred rupees per mensem”,; the expression "four thousa.nd and five hundred rupees
per mensem” shall be substituted. : :

3. In section 4 of the principal Act, —

(1) in sub-section (1), for the expression “three thousand and five hun-
dred rupees per mensem”, the expiession “four thousand and five hundred rupees
per mensem” shall be substltuted

(2) in sub-section (2), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression “four thousand rupees per mensem”™ shall

" be substituted.

4. In section 6-A of the principal Act,—

(1) in sub-section (1), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression “four thousand rupees per mensem” shall
be substituted; .

(2) in sub-section (2), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression *four thousand rupees per mensem” shall
be substituted. .

Tamil Nadu

Act XX of
195].
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5. In section 12 of the principal Act— : _ Amendment
of section

(1) in sub-section (1), in clause (a), for the expression “one thousand two 12

hundred and fifty rupees per mensem”, the expression “onc thousand and five
_ hundred rupees per mensem” shall be substituted;

(2) in sub-section (1-A), for the expression “eight hundred rupees per
mensem”, the expression “one thousand rupeés per mensem” shall be substituted;

(3} in sub-section (1-AA), for the expression “constituency allowance of
two hundred and fifty rupees per mensem and a postal allowance of two hundred
and fifty rupees per mensem”, the expression “constituency allowance of three
hundred fupees per mensem and a postal allowance of three hundred and fifty rupees
per mensem” shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1),— ) Amendment

C : . ) of section
(I) for the expression “five hundred rupees per mensem”, the expression 5.

“seven hundred rupees per mensem” shall be substituted; . . !

(2) in the first proviso, for the expression “one thousand rupces per mensem”, : R
the expression “one thousand and four hundred rupces per mensem” shall be '

substituted.
7. After section I2-B of rhe principal Act the for‘lowmg section shab‘ be Insertion of
inserted, namely:— new section
12-C.

"12-C. Free bus pass to former members.— (1) Every person, who had
been a member of the Legislative Assembly or the Legislative Council or both, but
had ceased to be such member, shall be provided with one free non-transferable bus
pass which shall entitle him to travel at any time within any part of the State of
Tamil Nadu by any bus run and operated by any Transport Corporation owned by
the State Govemment.

(2) The bus pass referred to in sub-section (1) shall be 1ssued by such
authority and in such manner as may be prescribed.”.

(By order of the Governor)

M. MUNIRAMAN, | o
Secretary to Governmen!, R
Law Departinent, ' : *.
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" Short title and

The fol'owing Act of the Tamil Nadu Legislative Assembly rzceiver the assent
cTtha Governpor on the Sth July 1995 and is hereby published for general

informaticn 1—
ACT Nao. 11 OF 1993,

An At further to amend the Tamil Nadu Payment of Salaries Acy, 1951.

E¥ it enncted by the Legistative Assembly of the State of Tamil Nadu in the Forty-
sixth Year of the Republic of Iadia as follows i—

1. (1) This Act may bz called the Tamil Nadu Payment of Salaries (Amend-

gommencement. snent) Ast, 1985,

Amendment of

e Secretary 1o Government,
_ : Law Deportment,
vé
Y - - e
“n | . v
2l el : .
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(2) Tt shall come into force at once.

2. Ia section §2-A of th Tamil Nadu syeat of Szlaries Act, 1951, to sub-, Targil Nadu 4 o
e XX of 19548

. gection 12-A. section (1), the following proviso shall be added, namely — |

“ Provided that transit by railway allowance under this sub-section shail not
be paid 10 any member who is in receipt of free railway pass issued by the Central
Government or by any other authority for having been & Member of Parliament,”.

| (By order of the Governor.)

M. MUNIRAMAN,

s
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The foliowing Act of the Tamil Nacu Legsiative Aseembl i

i 2 y 1eceived the assent
_9nff orthe t,Govemor or: the 6th suly 1995 and is hereby published for gener:'
information :—

ACT No. 22 OF 1995,

An Act further to amend the Tamil Nadu Payment of Salaries Act 1951,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
sixth Year of the Republic of India as follows :—

1. (1) This Act may be called the Famil Nadu Payment of Salaries (Second Short txtieand .:-

- Amendment) Act, 1993, commence- -
' | | ment. .0
: (2) It shall come into force on such date as the State Governmént may, by
_ metification. appoiat. '
2. In soction 12-B of the Tamil Nadu Payment of Saiaries Act, 1951,— " Amendment’ -
' : 1021‘ Bseotion___

(1) afier sub-section (1),the following sub-section shall be inserted, namely 1~

“(1A) Where any person eatitled to pension uader sub-section (1) is alsos
entitled to pension for having been a Member of Parliament, such parson shall be:
extitied 1o roceive the pension under sab-section (1) in addition to such pension to
which he is entitled for having been & Member of Parliament.”. .

(2) in sub-section (3}, in the second proviso, in clause (4), the words “the Parlia-
ment or’” shall be omitted.

{By order of the Governor}

M. MUNIRAMAN.
Secratary 1o Government,
iaw Departmert.

i
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The following Act of the Tamil Nadu Legisiative Assembly recerved the
ageent of the Governnr on the [1th December 1995 snd is hercby

publishe¢ tor geperal informaticn;—
ACT No. 40 OF 1695,

Aan Act  further to amend the Tamil Nadu Payment of Salaries Act, 1951,

. Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth year of the Republic of India as follows:— '

1. (1) This Act may be called the Tamil Nadu Payment of Sularies (Thad  Short title ang

Amendment) Act, 1995. conunence-
' ment. :

{2) It shall be deemed to have come into force on the Ist day of April 1995,

2, In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referrad  Amend ment
- toasthe principal Act), for the expression® four thousand and five hundred rupees per of section 3. -
mensem”, the expression * five thousand rupees per mensem ” shall be substituted.

Amendment

3. In section 4 of the prmeipal Act,—
of section 4,

(1) in sub-section (1}, tor the expression “four thousand and five hundred rupees
per mensem”, the expression “five thousand rupees per mensem”™ shall be substituted.

{2) in s bsection (2), for the expression “four thousand rupees per mensem”, the
“expression “Tour thousand and five hundred rupees per mensem” shall be substituted.

4, Insection 6-A of the principal Act,— Amendment
_ of section
6-A.
(1) in sub-seciron (1), for the expression *‘four thousand rupees per mensem™,
“the expression “four thousand and five hundred rupees per mensem” shall be substituted,

_ (2) in sub-section (2), for the expression “ four thousand rupees per mensem”,
“the expression ¢ four thousand and five hundred rupess per mensem ”, shall be substi-

tuled

5. In section 12 of the principal Act,— Amendment

of section 12,

(1) in sub-section (1), in clause (a). for the cxpression “one thousand and five
bundred rupess per mensem”, the expression ‘““onc thonsand and seven hundred rupees

per mensem” shall be substituted;

(2 it subosection (-AAY. for the expression Seonstitneney atlowance ol three
hundred rupees por measem and o postal allowanee of three hundred and fifty rupees
per mensem ", the cxpression * constituency allowance of four Imndred rupecs per
mensem and a postal aflowanee of four hundred and ity rupees per mensem’™ shall be

substituted;
(3) in suo-fecnen (4-B), for the expression “cight huncied rupees per mensem™,
the expresston “nie hundred rupees per mensem”™ shalt be substituied.

6. Tn section 12-B of the principal Act, in sub-section {1}, ' Amendmert
of sac :on
128

(1) for the expression “seven hundred rupees per mensem”, the exprassion “eight
gunds ed rupees per mensem”™ shall be substituted ;
pees 7

{2) in the first proviso,—

(a) for the expression “fifty rupecs per imensem”, the expression “one hundred
upees per mensem’ shall be substitufed,

(b) for the expression “one thousand and four hundred rupecs per mensem”,
the expression ‘one thousand and five hundred rupees per mensem™ shall hz substituted.

(By creer of the Geovernor)
M. MUNFRAMAN,
Secretary to Government,
Law Deparument.
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 14th February 1997 and is hereby published for
gereral information -

ACT NO. 9 OF 1997,

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951,

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

1. {1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short title
ment) Act, 1997. _ and commence—
ment,

(2) Ttshall be deemed to have come into force on the 28th day of August 1996.

2, Tnsection 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinatter Amendment of
referred to as the principal Act), for the expression “flve thousand rupees per section 3,
mensem” the expression “ seven thousand rupees per mensem” shail be substituted.

1. In section 4 of the principal Act,— Amendemnet
- of section 4,

(1} in sub-section (17, for the expression “five thousand rupees per mensem””,
the expression “‘seven thousand rupees per mensem’ shall be substituted ;

(2) in sub-section (2, for the expression ** four thousand and five hundred
rupees per mensem™’, the expression “six thousand and five hundred rupees per
mensem”™ shall be subsrituted.

4. 1n section 6-A of the principal Act,— Amendment
of section 6-A.

(1} in sub-section (1), tor the exp_ression * four thousand and five hundred
rupees per mensem” the expression “six thousand and flve hundred rupees per
mensem’’ shall besubstituted ;

(2) in sub-section (2), for the expression “four thousand and five ...ndred
rupees per mensem’”, the expression “six thousand and five Lo-mdred rupees per
mensem’  shall be substituted.

5. [n section 12 ol the principal  Act,— Amendment
of section 12

(1} in sub-section (1), in clause (a), for the expression * one thousand and
seven hundred rupees per mensem”, the expression “two thousand rupees per
mensem’”  shall  be substituted :

(2) in sub-section {1-A), for the expression ** one thousand rupees pe
mensem™, the expression “one thousand and five hundred rupees per ‘mensem
shall be sabsiituted -

V2 Ex. 09—7
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Amendment
section 12-C.

(3) in snh-section (1-AA), for the expression ** constitucncy alowange of
Jowr hundred rupe. - per mensem and a postal allowance ol four bundred and Dty
rupees . mensem ', the expression “constitucncy allowance of set bundred and
twenty five rupees per mensem an a postal allowance of six hundred and  twenly
five rupees per mensem’ shall be substituted ;

(4) in sub-section -(4-B), for the expression “nine hundred rurces  per

mensem’, the expression “one thousand two hundred and Gity vupees per mensem™

shall be substituted.

6. 1n section 12-C of the principal Act, in sub-section (l}, for Lhe expression
“which shall entitle him to travel at any time,” the expression “which shall  entille
him to travel either singly or with his or her spouse or with any otber compunion at
any time” shall be substituted. .

(By order of the Governor)

Ao K RAJAN,

Secretary to Government, Law Department.

R
38 Y .

PRINTED AND PUBLISHED 3Y THE DIRECTOR

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

OF STATIONERY AND PRINTING, CHENNAIL,
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Short title.

Repeal

The followimg Acl of the Tumil Nadu Legistative Assembly received i assenl
of the Governor on the 4th May 1997 and is hereby published for general

information —
ACT Ne. 23 OF 1997,
An Act to repzal tne Tamil Nadu Payneny of Salarics (Amendiment) Act, 1994,
BE it enacted by the Legislative Assembly of the state of Tamil Nadu in the
Forty-eighth Year of the Renublic of India as follows :— .
1. Thwis Act may bo culied the Tamil Nawu Poyment of Sularies (Anwm!mmf)
Repeal Aect, 1997,

2. The Tamil Nadu Paymert of falaries (Amend ment) Act, 1994, is hereby  Tamil Nad

repealed. .

(By order of the Govertor)

AL K. RAJAN
Secretary to Government, Lan Departiment.
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< INTED AND. PUBLISHED BY THE DIRBCTOR CF

The following Act of (he Tamil Nadu Legislative Assembly received the
as sent of the Governor on the28th Octoter 1997 and is hereby published for
general information :—

ACT No. 352 OF 1997.

An A further ro amend the Tamil Nadu Payment of S~laries det, 1951,

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadv Payment of Salames  Short titie
(Second Amendment) Act, 1997, and’
commence-
ment.

(2) Tt shall be ceemed 1o have come into forze on the 1st day of April 1997.

2. Section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment
referred to as the principal Act) shall be renvmbered as sub-section (1) of that section - of section 3,
and after sub-section (1) as so renumbered, the followmg sub-section shall be added.
namely :— . .

“(2) There sha]] be paid to the Chief Mlmstcr and to each of the other
Ministers who are members of the Governor’s Covncﬂ of Ministers, a compen-
satory allowance of two thousand rupees per mensem.”

3. 1In section 4 of the principal Act, after sub-section (2), the following sub- Amendment

section shall be added, namely :— of section 4,
(1) There shall be paid to the Speaker and Deputy Speakor a compensatory
allowance of two thousand rupees per mensem.’ :
4. In section 6-A of the principal Act, after sub-section (2), the followmg ' Ameadment
sub-section shall be added, namely - _ of section
6-A,
“(3) There shall Le; i *o the Leader of the Opposition and Chief Govern-
ment Whip in the ch‘ISlathe Assembly, a compensatory allowance of two thousand
rupees per mensem.’

5. Tn section 12 of the principal Act, in sub-section (1-A), for the expression Amendment
“sne thousand and five hundred rupees”, the expressiin “thres thousand and five of section 12,
hupndred rupees” shall be substituted.

6. Tn section 12-B of the principal Act, — . Amoxdment

’ ' of section
12-B,

“eight hundred rupees”,  the

iy m sub-section (1), for the expression
. shall be substituted ;

expression “one thovsand two hundred and fifty rupees”

(2) in the first prov:so to sub- section (1), for the expression “one thousa.nd
and five hundred rupees”, the expression “two thousamd and five hundred rupess™
shall be substitoted,

(By rrder ot the Governor.)

A. B RAJAN,
Secretary to Government, Law Bepartwent,

STATIONERY AND BRINTING OWENNAI ON RERALR
Qr YHE GOVERNMENT or--rAMn_. NADU,

— -'-m--ﬂrwva“
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. The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the  10th Decomber 1998 and is hereby published for
... general information — '

ACT No. 40 OF 1998,
Aun Act further to amend the Tamil Nadu Payment of Silaries Act, 1951.

. BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
~.-minth Year of the Republic of India as follows :—

ment) Act, 1998, : commencement,
(2) 1t shall bz deemed to have come into force on the 1st day of June 1998.
2. In section 3 of the Tamil Nadu Payment of Salarics Act, 1951 (hercinafter Amendment of

referred to as the principal Act). in sub-section (2), for the expression ““two thousand section 3.
rupaes”, the expression ‘‘three thousand rupzes” shall be substituted.

"‘(I) in sub-section (I-AA), for the expression ““six hundred ard twenty-five
rupzes” in two places where it occurs, the expression “cight hundred and seventy-
five rupees” shall be substituted ; .

{2) in sub-section (7-A), for the expression “(wo hundred and fifty rupees”,
the expression “five hundred rupees’” shail be substifuted ;

{3) in sub-section (2-AA), for the expression “‘fifty thousand rupees”, the
expression “one lakh rupees” shall be suhstituted ;

{4} in sup-section (4¢-B), lor the expression “‘one thousand two hundred and
fifty rupees”’, the expressivn “one thousand seven hundred and fifty rupecs” shall
be suphstituted.

_ . scelicn 12-B
(1) for the expression “one thousand two kupndred and|fifty rupcees”, the s
expression “three ihwvasind rupees™ shall bo substituted ; '

{2) in the first proviso, for the expression “two thousand and five hundred
rupees”, the expression “five thousand rupees™ shall he substituted ;

{3} in the second provise, 10r the expression “Fiovided further that”, the
tollowing shall be substituted, namely ;- '

“Provide. further that where any person has served cither as &8 Membor of
the Legislative Assembly or asa Member of the Legislative Council or of both for
a period less than one yeur, there shall be paid to him a pension of two thousand
rupees peér mensem :

Provided alsp that.

(By order of the Governor.)

A. K. RAJAN,
Secrelary to Government,
Law Department,

_ PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIO-NER;Y AND PRINTING, CHENNAI
: ON BFHALF OF THE GOVERNMENT OF TAMIL NADU .

.Group) IV-2 Ex. (71« ==l

1. (1) This Act may b called the Tamil Nadu Payment of Salaries (Amend- Short title and

. 3. In section 4 of the principal Act,in subwection (3), for the expression ““two Amendment of -

thousand rupses”, the expression “three thousana rupees’ shail be substituted.  .section 4,

4. In section o-A of the principal Act, in sub-section (3}, for the expression ~ Amendment of
; ““two thousand rupees”, the exp.ession ““three thousand rupees’ shell be substituted. secticn "6-A. ;
' ' 5. In section 12 of the principal Act, - Amendment of
E ' section 12,

6. In section 12-B of the principal Act, in sub-section ([),-}— " Amendment of
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
;I];LF Go?rnor on the Lst December 1999 and is hereby published for general
ormation -

ACT No. 41 OF 1999.

An Act further to amend the Tamil Naduy Payment of Salaries Act, 1951.

Bg it epacted by the Legislative Assembly of tho Stats of Tamil Nadu in the
Fiftieth Year of the Republic of India as follows : —

. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short title and

ment) Act, 1999, eommence—
" ment,

{2) Tt shall be deemed to have come into force on the st day of April 1999,

2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (here- Amendment
. inafter referred to as the principal Act), in sub-section (4-B), for the expression of section 12,
% one thousand seven hun: and fifty rupees ¥, the expression * two thousand :
seven hundred and fifty rupees > shall be substituted. ,

%. Insection 12-A of the principal Act, in sub-gection 31), for the expression Amendmenf

“ten“i:housand rupees , the expression  fifteen thousan » shall he ofsection 12-A,

substituted.

4. Tnsection 12-B of the principal Act,— © Amendment
of section 12-B.

(1} in sub-section (1),—

(@) for the expression ¢ three thousand rupees ¥, the expression * five
thousand rupees” shall be substituted ;

(b) the first proviso shall be omitted ;

¢) in the second proviso, for inc cxpression * two thousand rupees *,
the expression © three thousand rupees” shall be substituted ;

(2) after sub-section (2-A), the following sub-section shall be inserted,
namely :—
“2-B) W «ay person entitled to pension under this section dies, the
family of such perso: be entitled to receive fifty per cent of such pension subject
to such conditions Aty be prescribed.

Eic(ylandt!'m-- ~For the purposes of this sub-section, in the case of person
who is entitled to pension under this sub-section, ‘family’ means—

(3 ﬁrife_iﬁ the case of a male person or husband in the case of a female
person; : _

(ii) som who bas not attained the age of twénty one years and unmarried
daughter who has not attained the age of twenty four years including such son and

daughter adopted legally ;- | o |
(iif) father and mother in the case of unmarried person.”;

(3) in Explanation-1, the éxpression % and not more than five years”
shall. be omitted ; '

(4) Esplenation-IT shall be omitted.
| (By order of the Governor)

K. PARTHASARATHY,

Secretary to Government,
Lawn- Department,

 Iv.2 Bx. (913)—2
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The following Act of the Tamil Nadu Legislative Assembly received the assent of -
. the Governor on the 2nd December 2000 and is hereby published for general
informaion;-—- '
ACT No. 36 OF 2000. '
An Aer furthior to amend the Tamif Nadu Pavinent of Salaries At 1951
Bi. it enacted h\ the Legislative Assembly of the Srate of Fanul Nadu in the Fifty-lirst
Year ol the Republic of Tndix as follows:-
Short title and _ 1. (1) This Act may he called the Tamil Nadu Payment of Safaries {Amendmient}
S Commenee Act, 2000,
ment.

{2) (1) Section 3 shall be deemed to have come into Torce on the 15th day of
Noavember 1990,

(1) Sub-scetions (2) and {23} of section 2 shall be deemed 1o have come into

force on the 1st day of June 2000

2. In section 12 of the Tami! Nadu Paviment of Salaries Act, 1951 {heremafter  Tamil Nadu Aa
XX of 193]

Amcndiment
section 12, referred to as the primcipal Act),

(1) after sub-section (3). the following sub-section shall be inserted. namely:—

“(3-a) Every Member referred to in-sub-section {1} shall, subject to such
conditions das may e determined by rules made by the State Government, be entitled to
allotment of an apartment on payment of rent of rupees two hundred and fifty per
mensen: ' '

Provided thatjwhen such Member avails the apartment accommodation, he shall not
be entitled for hosie! accommodation.™;

(2} after sub-section (4-C). the following sub-section shall be inscrted, namely:—-

_ “(4-12) Fvery Member of the Legisiative Assemibly who docs not hold any of

the offices 1eferted (o tn sections 3, 4, 6 and 6-A shall be entitled to receive a

consolidated allowance of rupees two thousand per mensem towards the payment by -
" guch Member 1o an attendant who renders assistance to hin.™; '

(3} in subescetion (55, for the expression “the postal allowance referred to in

_ sub-section 11-AAY and the tzlephone altowance referred to in sub-secnon (4-B)7, the

' expression “the postal altowance referred 10 in sub-section (1-AA). the telephone

o _ allowance referred to in sub-section (3-By and the consolidated allowance referred to
“in sub-section (4-1}" siall be substitured. '

Arnendment of 2. Insection 12-13 of the principal Act. after sub-scetion (2-13). the following sub-
section 12-8. - sectjon shall be inserted, nomely: -

SO Wheres onor alter the P das of November 1996, any Member of the
Lepislative Asserbly dies hetoie the eapiry of the term of his office, the family of such
Member shail be entitled (o recerve a family pension of repees two thousand and five
hundred pei mensem. '

Explanation .- - For the purposes of this sub-section, the word “family” shall have
the same meaning assigned to it in sub-section (2-B).".

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.
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__ Thefollowing Act of the Tamil Nadu Legislative Assembly received the as_ser.-t ' ,
j of the Governor on the 8th May 2005 and is hereby published for general : f
1 information:—

ACT No.5 OF 2005.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1551,

BE it enacted by the Legistative Assembly of the State of Tamil Nadu in the Fifty-sixth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act,. Short titie and
2005. commence-

ment. . 5
{2} All Sections except Section § shall be deemed to have come into force on the ' |
15th day of September 2001. : ‘

(3) Section 6 shall be deemed lo have come into force on the 1st day of April : ‘
2005. - ' '

Tamil Nadu Act 2. In Section 3 of the Tamil Nadu Payment of Salaries Act, 1951 {hereinafter referred Amendment of
XX of 1951, to as the principal Act),— Section 3.

(a) in sub-section (2), for the expression “three thousand rupees", the expression
“six thousand rupees” shatl be substituted, .

(b) after sub-section (2), the foliowing sub-section shall be added, namely:— :

“(3) There shall be paid to the Chief Minister angd to each of the other Ministers
who are members of the Governor's Council of Ministers,— '

(a} a contingency allowance of three thousand rupees per mensem; and
(b) a constituency allowance of two thousand rupees per mensem.”.

3. In Section 4 of the principal Act— Amendment
' of Section 4,

{8) in sub-section (2), for the expresslon *six thousand and five hundred mpee
the expression “seven thousand rupees® shall be substituted;

{b)in sub-section (3), for the expression “three thousand rupees”, the expresswnn
"six thousand rupees” shall be substituted; .

i (c) after sub-section (3), the following sub-section shall be added, name[y:——_’rf
“(4)(a) There shall be paid to the Speaker,.—
{i) a contingency allowance of thrse thousand rupees per mensem; and:
{i) a constituency atiowance of two thousand rupees per mensemi.
(b) There shat be paid 1o the Depuiy Speaker,— '
{ E ' (i} a contingency aliowance of two thousand and five hundred rupees _
per mensem; and . |
{(ii} a constituency atlowance of two thousand (upees per mensem.”

4. In Section 6-A of the principal Act— ~ Amendment of
: Section 6A.

{a) in sub-section (1}, for the expression "six thousand and five hundred rupees”,
the expression “seven thousand rupees™ shall be substituted;

{b)in sub-section (2), for the expression “six thousand and five hundred rupees”,
the expression “seven thousand rupees” shall be substituted;

{c} in sub-section (3), for the expression “three thousand rupees”, the expression l
“six thousand rupees” shall be substituted; ,

(d) after sub-section (3}, the foliowing sub-section shall be added, namely:—

“{4) There shall be paid to the Leader of the Opposition and Chief Government
Whiip in the Legislative Assembly,—

o . e o m omp e - EEME T T Y F. W T M~ ™ - Mm afdlgm =% - mgl.;ug.xgi,ﬁ
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Amendment of
section 12.

Amendment of
section 12-8.

i

L & contingency adowance of fwo thousand and five hundred rupees
per mansen snd
i) @ conslituency ailowance of wo thousand rupees per mensem.”.
3. In Secuor 12 of the grivcipal Act-— _ \
(7) m sub-section {1-A), for the expression “three thousand and five hundead
rupees”, the expression “four thousand rupees” shall be substituted:

(t3in sub-section {1-AA), tur the exprussion * a constiluency allowance of eight
hundred and sevsnty five rupees per mensemn and & poslal allowance of eight hundred
and sevenly five rupeas par mensem”, the expression * a constituency aliowancs of two
thousand rupees per mensem and a postat allowance of one thousand and five hundrad
rupees per mensem” shall be substiivted;

(¢} in sub-section {2-A), for the expression “five hundred rupees”, the exprassion
"one thousand rupses” shall he subsiiluted;

{tf} in sub-section {4-B), for 1he expression “twe thousand seven hundred and fifty
rupees”, the expression “four thousand rupees” shall be substituted:

{e} in sub-section {4-D}, for the expression “rupees two thousand”, the expression
“rupees two thousang ard five hundred” shalf be substituted.

B. in Section 12-8 of the principal Act. in sub-section (1}, for ithe expression "five
theusand rupeas”, the expression “six thousand rupees” shall be substituted.

- {By order of the. Governor)

L. JAYASANKARAN,

©ov ot -Secretary to Government,

.- Law Department.

:PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNA
[ ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

prain
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The following Act of the Tamil Nadu Legislative Assembly réceived the assent of

- the Governor on the 11th Seplember 2006 and is .hereby published -for general

Short title and

Commence- -

ment.

Amendment of
section 12-8.

information:—

ACT No. 24 OF 2006. |
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951..

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh Year
of the Republic of India as foilows.—

1. (1) This Act.may te called the Tamil Nadu Payment of Salaries {Amendment)
Act, 2006. :

{2) It shall he deemed o have come into force on the ist day of April 2005.

2. In section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section! (2-C), for the expression “rupees two thousand and five hundred per mensem”,
the expression “rupees three thousand per mensem” shall be substituted. .

{By order of the Governan

S. DHEENADHAYALAN,

Secretary fo Government in-charge,

Law Department.

Tamil Nz
Act X
1951,
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Short title and
Commence-
ment. )

Amendment of
section 3.

Amendmen.t of
sechion 4,

1 Amendment of
P section
prto 6-A.

- Amendment of
B section i

[g\_

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Gavernor en the 14th December 2006 and is hereby published for general information:—

ACT No. 31 OF 2006

An ﬂcr further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it en;fac[ed by the Legislative Assembly of the State of Tamil Nadu in the
Fifty—jsevqnth Year of the Republic of India as follows:—

1. 1) This Act may be called the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 2008.

{2} + It shall be deemed to have come into force on the 1st day of September 2006.

2. in section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred
to as the principal Act),—

(1} in sub-section (2), for the expression “six thousand rupees per mensem”, the
expression “eight thousand rupees per mensem” shall be substituted:

(2) In sub-section (3). in clause (b)), for the expression “two thousand rupees per
mensem”, the expression “four thousand rupees per mensem” shall be substituted.

3. In section 4 of the principai Act,—

(1) in sub-gection {3). for the expression “six thousand rupees per mensem’, the
expiession “eight thousand rupees per mensem” shail be substituted;

{2) in sub-section (4),—

(a) in clause (a), in sub-clause (i}, for the expression “two thousand rupees
per mensem”, the expression “four thousand rupees per mensem” shall be substituted,

{b) in clause (b), in sub-clause (ii), for the expression "two thousand rupees
per mensem”, the expression “four thousand rupees per mensem” shail be substiluted.

-4, in section 6-A of the principal Act,—

(1) in sub-section (3}, for the expression “six thousand rupees per mensem”, the
expression “eight thausand rupees per mensem” shall be substituted; -

(2) in sub-section (4}, in clause (ii), for the expressmn “two thousand rupees per '

mensem’, the expression “four thousand rupees per mensem” shall be substituted.
5. Insection 12 of the principal Act,—

(1) in sub- section {1-A}, for the expression “four thousand rupees per mensem”,
the expression “six thousand rupees per mensem” shall be substituted; :

{2} in sub-section (1-AA), for the expression “two thousand rupees per mensem”,
the expression “four thousand rupees per mensem” shail be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government-in-charge.
Law Department.

Tamil}
CACtX
1951
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 4ih November 2007 and is hereby published for general
information:— ' .

ACT No. 31 OF 2007.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-eighth Year of the Republic of India as follows:—

1. (1) This Act may be cafled the Tamil Nadu Payment of Salaries (Amendment)
Act, 2007.

(2) it shall be deemed to have come into force on the 1st day of April 2007,

2. In section 12 of the Tamil Nau Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act),—

(1) after sub-section (4-D), the following sub-section shall be inserted,
namely;— : ' '

“(4-E) Every Member of the Legislative Assembly who does not hold any
of the offices rieferred to in sections 3, 4, 6 and 6-A shall be entitled to receive
a vehicle allowance of rupees five thousand per mensem.”;

(2) in sub-section (5), for the expression "and the consolidated allowance
referred to in sub-section {4-D)", the expression “the consolidated allowance referred
to in sub-section {4-D) and the vehicle allowance referred to in sub-section (4-E)"
shall be substituted, ' '

3. In section 12-A of the principal Act, in sub-section (1), for the expression
“fifteenr thousand rupees”, the expression ‘“twenty thousand rupees® shall be
substituted. .

4. in section 12-8 of the principal Act,—
| "_{1} in sub-section (1),—

(a) for the expression “six thousand rupees per mensem’, the expression
"seven thousand rupees per mensem” shall be substituted;

(b) in the second proviso, for the expression ‘three thousand rupees”,
the  expression “four thousand rupees” shall be substitued;

(2) sub-section (2-B) shall be renumbered as clause (i) of that sub-section
and- after clause (i) as so renumbered and before the Explanation thereunder, the
following clause shall be inserted. namely.—

“{iiy I there is any increase in pension by virtue of this section, the family
referréd to in clause (i) shall also be entitled to receive fifty percent of such increase
in pension with effect from the date from which such increase in pension under
this section is given effect to.";

{3) after sub-section (2-B), the following sub-section shall be inserted,
namely.—
“(2-BB) Where any person entitled to pension under sub-section (1) died

before the 1st day of April 1999, the family of such member shall be entitied to
receive a family pension of rupees three thousand per measem.

Short title and
commence-
ment.

Amendment

. of

section 12.

Amendmenf
of saction
12-A,

Amendment
of section
12-B.



144

Eg'li‘h I o §e E:it:-'ﬁttr:i By FEF:

TAMIL NADU .GOVERNMENT GAZETTE EXTRAORDINARY

Expianaripn.;—For the purposes of this sub-saction, the word ‘family
shail have the same meaning assigned to it in sub-section (2-B)."

{4) in sub-section (2-C), for the expression ‘rupees three thousand”, the
expression “rupees three thousand and five hundred” shall be substituted.

{By Qrder of the Gavernor)

S. PHEENADHAYALAN,
Secretary to Govemment-in-charge,
Law Dspartment.

-
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The following Act of the Tamil Nadu Legislative Assembly received lhe assent of
the Gowermor on the 17ih February 2008 and is hereby published for general .
information— .
ACT No. 6 GF 2008.
An Act further tp amend the Tamil Nadu Payment of Salaties Act, 1951.
B it enacted by Ihe Legisiative Assembly of the Siate of Tamil Nadu in the
Fifty-nintts Year of the Republic of India as follows:— _
1. (1) This Act may be called the Tami Nadu Paymént of Sajaries {Amendment}  Shortiifie and
Act, 2008. commence-

{2) N shall be deemed lo have come into force on the 1l day of
October 2007.

2. In section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, after
sub-gsection {2-C). the foflowing sub-section shall be inserted, namely.—

“{2-CC) i) Where, batore the 15th day of Movember 1996, any Member
of the Legisiative Assembly died before the expiry of term of his office;

fiiy WWhere, on or before the 31st day of October 1886, any

Member of the Legisiative CTouncil died before the expiry of the term of his office;

the family of such member shall be entitled to receive a family pension of fupees
three thousand and fove bundred per mensem. :

Explanation—for the purposes of this sub-section, the word “family’ shali have
the same meaning assigned to it n sub-section {(2-8B).".

{(By order of the Governor)

3. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.

ment.

Amendment of
section 12-B.

PRINTET ANDY PUBLISHED BY THE COMMSSIONER OF STATIONT RY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Sh'ort title and
commence-
ment.

Amend nﬁe nt of
section 3,

Amendment of
section 4.

Amendment of
section 6-A.

The following Act of the Tamil Nadu Legislative Asscmbly received the ussent
of the Governor on the 28th November 2008 and is hereby qulished for
general information:—

ACT No. 47 OF 2008.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Leqgislative Assembly of the State of Tamil Nadu in the Fifty-ninth
Year of the Republic of india as follows:-—

1. {1} This Act may be called the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 2008.

(2) It shall be deemed to have come into force on the 1% day of April 2008,

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (herginafier
referred to as the principal Act),— :

{1} in sub-section (1}, for the expression "seven thousand rupees per rensem”,
the expression “eight thousand rupees per mensem” shall be substituted;

(2) in sub-section (2}, for the expression "eight thousand rupees per mensem”,
the expression "ten thousand rupees per mensem” shall be substituled;

(3) in sub-se ction (3),~—

(a) in clause (a),' for the expression “three thousand rupees per mensem”,
the expression “four thousand rupees per mensem” shall be substituted;

{b} in clause (b}, for the expression “four thousand rupees per mensem”,
the expression “five thousard rupees per mensem” shall be substituted.

3. In section 4 of the principal Act—

(1) in sub-secticn {1), fcr the expression "seven thousand rupees per mensem’,
the expression “eight thousand rupees per mensem” shali be substiluted;

(2) in sub-section (2}, for the expression “seven thousand rupees per mensem”,

“the expression “eight thousand rupees per mensem” shall be subsiituted;

{3) in sub-section (3), for the expression “eight thousand rupees per mensem”,
the expression “"ten thousand rupees per mensem" shall be subslifuted;

(4) in sub-section (4} —
{1} in clause (a)—

{8) in sub-clause (i, for the expression “three thousand rupees per
mensem”, the expression “four thousand rupees per mensem” shall be substituted,

(t) in sub-clause (i), for the expression “four thousand rupees per
mensem”, the expression “five thousand rupees per mense n” shall be substituted,

(2) in clause (b)—

{2) in sub-clause (i), for the expression “two thousand and five hundred
rupees per mensem”, the expression ‘three thousand and five hundred rupees per
mensem” shall be substituted;

- (b} in sub-clause (i), for the expression “four thousand rupees per
mensem”, the expression “five thousand rupees per mensem’ shall be substituted.

4. In section 6-A of the principal Act—

(1) in sub-section (1), for the expression "seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shail be substituted;

(2) in sub-section {2), for the expression "seven thousand rupees per mensem’,
the exprassion “eight thousand rupees per mensem” shall be substituted,

Tamil Nz

Act XX #
1951

-
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(3} in sub-section {3), for the expression “eight thousand ripees per mensem”,
the expression “ten ihousand fupees per mensem” shall be substituted,

(4) in sub-section (4)—

(a) in clause '(i), for the expression “two thousand and five hundred rupees
per mensem”, the expression “three thousand and five hundred rupees per mensem” shall
be substituled, :

{b) in clause (i), for the expression “four thousand, rupees per mensem”,

the expression “five thousand rupees per mensem” shall be substituted.

5. In saction 12 of the principal Act,—

{1} in sub-sectiont {1}, in clause {a), for the expression “two thousand rupees
per mensem”, the expression “three thousand rupees per mensem” shall be substituted,

(2) in sub-section (1-A}, for the expression “six thousand rupees per mensem”,
the expression “seven thousand rupees per mensem” shall be substituted,

(3} in sub-section (1-AA), for the expression "a constituency allowance of four

" thousand rupees per mensem and a postal allowance of one thousand and five hundred

rupees per mensem’, the expression "a constituency allowance of five thousand rupees

per mensem and a postal allowance of two thousand and five hundred rupees per mensem”

shall be substituted;

{4) in suh-section (4-B), for the expression “four thousand rupees per mensem”,
the expression “five thousand rupees per mensem’ shall be substituted,

8. In section 12-B of the principal Act—

{1) in sub-section (1), for the expression “seven thousand rupees per mensem”,
the expression "eight thousand tupees per mensem” shall e substituted;

(2) in sub-section (2-C), for the expression “three thousand and five hundred -

rupees per mensem”, the expression "four thousand rupees per mensem” shall be
substituted;

(3) in sub-section (2-CC), for the expression “three thousand and five hundred
rupees per mensem’, the expfession “four thousand rupees per mensem” shali be
subst_ituted. : )

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amerdment of
section 12.

“Amendment of

section 12-B.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 3rd August 2009 and is hereby published for general information:—
ACT No. 13 OF 2009.
An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)  Short title
Act, 2009. and
commence-
ment.

(2) It shall be deemed to have come into force on the 29th May 2009.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951,
for the expression “the Chief Minister”, in three places where it occurs,
the expression “the Chief Minister, Deputy Chief Minister” shall be
substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amendment of
section 3.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 22nd January 2010 and is hereby published for general information:—

ACT No. 1 OF 2010.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

Short title and 1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
commence- Act, 2010.
ment.

(2) It shall be deemed to have come into force on the 1st day of April 2009.

Amen_dment of 2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred Tamil Nadu
section 12. to as the principal Act),— Act XX of
1951.

(1) in sub-section (1), in clause (a), for the expression “three thousand rupees per
mensem”, the expression “eight thousand rupees per mensem” shall be substituted;

(2) for sub-section (4), the following sub-section shall be substituted, namely:—

“(4) Subject to such conditions and during such period as may be determined by
rules made by the State Government,—

(a) every Member referred to in sub-section (1) and members of his family;

(b) every person who had been a Member of the Legislative Assembly or of the
Legislative Council or of both, but ceased to be such Member at any time and members of
his family; and

(c) the members of the family of the deceased Member of the Legislative
Assembly or of the Legislative Council or of both;

shall be entitled free of charge to accommodation in the hospitals maintained by the State
Government and also to medical treatment.”;

(8) in sub-section (4-E), for the expression “rupees five thousand per mensem”,
the expression “rupees twenty thousand per mensem” shall be substituted.

Amendment of 3. In section 12-B of the principal Act,—
section 12-B.

(1) in sub-section (1),—

(a) for the expression “eight thousand rupees per mensem”, the expression
“ten thousand rupees per mensem” shall be substituted;

(b) the expression “for one term” at the end shall be omitted;
(c) the second proviso shall be omitted;

(2) sub-section (2-BB) including the Explanation thereunder, sub-section (2-C) and
sub-section (2-CC) including the Explanation thereunder shall be omitted;

(8) the Explanation — | shall be omitted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2010 and is hereby published for general
information:—

ACT No. 31 OF 2010.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Second Amendment) Act, 2010.
(2) It shall come into force at once.

2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section (2-AA), for the expression “one lakh rupees”, the expression
“two lakh rupees” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Tamil Nadu Act
XX of 1951.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 24th September 2011 and is hereby published for general
information:—

ACT No. 21 of 2011.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Amendment) Act, 2011.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section (2-B), in clause (i), for the expression “dies”, the expression “dies or
disappears leaving his family” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 12-B.



22

LatestLaws.com

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Short title and
commence-
ment.

Amendment
of section 3.

Amendment
of section 4.

Amendment
of
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Amendment

of section 12.

Amendment
of

section 12-B.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—

ACT No. 2 of 2012.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-third
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act,
2012.

(2) It shall be deemed to have come into force on the 1st day of September 2011.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act), in sub-section (3), in clause (b), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

3. In section 4 of the principal Act, in sub-section (4),—

(1) in clause (a), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted;

(2) in clause (b), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted.

4. In section 6-A of the principal Act, in sub-section (4), in clause (ii), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

5. In section 12 of the principal Act, in sub-section (1-AA), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”,
shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1), for the expression
“ten thousand rupees per mensem”, the expression “twelve thousand rupees per mensem”
shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Tamil Nadu
Act
XX of 1951.
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